479 Matters Under
Rule 377

[Shrimati Vyjayanthimala Bali]

great danger because these foreign films
are full of sex and violence. Cheap soft-porn
films like “The Lonely Lady’, 'Daughter of the
Jungle', ‘Night Games’, ‘Loaded Guns' and
so on have been runing in cities’ theatres
with packed houses. These films not only
spoil the very fabric of morality and character
of people, but also poison the minds of the
younger generation.

Sir, it is most unfortunate that the Cen-
sor Board certifies such films with the sole
object of earning foreign exchange without
realising the irreparable damage caused to
the younger generation in the country. |
would therefore, request the Government to
take immediate steps 1o stop giving cenrtifi-
cates to such tilms tor screening in the the-
atres, as also withdraw from the country
these indecent and sexy, porno films.

[English]

MR. DEPUTY-SPEAKER: We now
take up the next item.

{/nterruptions)

PROF. P.J. KURIEN (Idukki): A reply
has to be given.

MR. DEPUTY-SPEAKER: What is
there? If you want to raise you give a state-
ment under Rule 377.

PROF. P.J. KURIEN: Under Rule 377
there is no reply. Therefore, | would request
you to direct the Government to give a reply
1o this.

MR. DEPUTY-SPEAKER: They will
give it. You do not worry.

PROF. P.J. KURIEN: This is very im-
portant.
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MR. DEPUTY-SPEAKER: Everything
isimportant to us. Not only this. Everything is
equally important. Why can you not make a
statement?

. PFOR. P.J. KURIEN: That is according
to the ballot.

MR. DEPUTY-SPEAKER: You can try
your luck once again.

SHRI BHAGWAT JHA AZAD
{Bhagalpur): If not all films, mid-night films
should be withdrawn.

MR. DEPUTY-SPEAKER: We willgo to
the next tem.

Secretly the other will see them, that is
the problem.

(Interruptions)

DISCUSSION RE INDO-SRI LANKA
AGREEMENT TO ESTABLISH PEACE
ANDNORMALCY IN SRILANKA- CONTD.

12.32 hrs.
[English)

MR. DEPUTY-SPEAKER: We will now
continue further discussionon the statement
made by the Prime Minister in the House on
30th July, 1987 regarding the Indo-SriLanka
Agreemaent to establish peace and normalcy
in Sri Lanka.

Shri Kolandaivelu to continue.

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): Sir, with regard to the Accord
between Sri Lanka and India, the other day,
somae of the speakers in this House, while
participating in the debate, have said that
there are some misgivings in the Accord.
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The debate was inttiated by hon. Mr.
Unnikrishnan. He has stated that this Accord
is a discord. Again, one of the leaders of the
Janata Pary, Shri Jaipal Reddy, was stating
that the Accord was a glass, only hatf full. ¢
want to bring to the notice of Mr. Jaipal
Reddy that one of the leaders of the Janata
Party in Tamil Nadu is running a fortnightly
called The Tughlak. And in one issue the
author of The Tughl/ak, the editar, Mr. Cho
Ramaswami, has stated this: “Ulagileye
Elangai Vappandampol Vonrum Vun-
davathillai”. That means,” where inthe wotld
such an agreement has been signed so far.
ltisthabestinthe world.” He has statedthat.
And what Mr. Jaipal Reddy is going to say
with regard to this, | do not know. But any-
how, he has stated, “We are not opposing
the Accord.” The Award is a giass only half
full.* fwant to bring to the notice of Mr. Jaipal
Reddy,....(Interruptions)

SHRI S. JAIPAL REDDY
{Mahbubnagar): it was not | who said this. |
was only quoting the distinguished members
of the ruling party, who comparedthe Accord
to a glass half full.

SHRI P. KOLANDAIVELU: He has
stated these very words. The glass is half
full. What does it mean?

SHRI SOMNATH CHATTERJEE
(Bolpur): He says with reference to the con-
text.

SHRI P. KOLANDAIVELU: In fact, that
is what he said. With regard to the demand
made by the Tamil militants, they wanted
actyally statehood linking the northern and
eastern provinces. They wanted the Tamil
language to be the official language along
with Sinhala and English. They wanted citi-
zenship. They wanted to be voters of the
Northern and Eastern parts of Sri Lanka, by
this Accord.

Let me go through clause by clause so

SRAVANA 27, 1902 (SAKA )

Disc. re. Indo- 482
Sri Lanka Agreement

that each and everybody will come to know
whether this Accard is a betrayal or actually
it is giving a new life to them, each ethnic
group has been recognised.

Clause 1.3 states, “recognising each
ethnicgroup as adistinct cultural and linguis-
tic entity which has to be carefully nurtured.”

What eise do we want? Actually, the
militants dominated ethnic groups have to
be identified and by means of this Accord
they have been identified.

And secondly, with regard to the North-
ern and Eastetn provinces where Tamils are
more, they have to be recognised; both the
north and east have o be recognised, as
Tamil areas.

By clause 1.4 it ensures recognition of
North and East provinces which are histori-
cally Sri Lanka Tamil speaking areas. What
else do we want? Is it not clear that the
aspirations of the Tamils have been fulfilled?
This is an Accord full of hope. And each and
every citizen in Sri Lanka wanted citizenship
rights and they have to be protected.

By this clause 1.5, all citizens can live as
equals. There was inequality among the
Sinhalese and Tamils. By this the Tamil
militants as a whaole are ensured of equal
status along with the Sinhalese.

With regard to north and eastern prov-
inces, one administrative unit will be formed.
The Tamil militants demanded that the north
and the eastern provinces must be linked as
one unit and it must be recoginsed as a
State. By means of this accord, both north
and eastern provinces have been linked
togethar under a provincial council, a Chief
Minister, a Governor and a Board of Minis-
ters. What else do you want? It has been
racognised fully by this accord. It is not a half
accord butitis a full accord. Alithe demands,
aspirations and hopes of the Tamil militants
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are being fulfilled by this accord.

There is a clause in this accord that
beforethe elections, a provincial council is to
be formed. And an interim Government,
before the elections, has to be set up by
President Jayawardene. If any help is
needed from India, that help will be given by
the Indian Government. That is also men-
tioned in the accord.

With regard to referendum, Mr. Un-
nikrishnan was having an apprehension.
One of the clauses of the accord says that
there would be a referendum before Decem-
ber, 1988. If the President wants to postpone
the referendum to a future date, there is a
discretion with him. But that discretion can
be exercised by the President with the con-
sent of the Indian Government.

At the time of elections, Indian observ-
ers will be invited to conduct the elections to
the provincial council of North and East.
Have the demands and aspirations of the
Tamil militants not fulfiled by this accord? Is
it not one of the best accords in the world?
Have you seen any other accord like this? It
is the bast in the world.

With regardto lifting of emergency by 15
August, 1987, the latest information is that
by 28th August, 1987 it will be lifted.

According to clause 2.40 of the accord
Indiabecomes the guarantor forthe implem-
entation of the accord. All along we were
requesting the government to come forward
as a mediator in order to solve this problem.
Our Prime Minister came forward as aguar-
antor for the implementation of the accord
and to see that Tamils live peacefully and in
harmony in Sri Lanka. Is it not a big accord?
Is it not an accord tavourable to Tamils?

Iwant to bring to your notice that it is an
agreement between Sri Lanka and India.
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Some of the hon. Members who participated
in this debated, asked to why the Tamil
militants are not a party to this agreement.

| can say it boldly that when the Indian
Government takes the guarantee for the
lives of the Tamils in Sri Lanka, the Tamil
militants can go freely to places where their
signatures were needed previously. India
stands guarantee for their'life. Not only that,
Indian peace keeping forces are stationed in
the northern and eastern parts of Sri Lanka.
Somae of the newspapers have written that it
is just like Afghanistan. &t is not just like
Afghanistan. The Indian peace keeping
force is there in order to implement the
Agreement. | request the hon. Prime Minis-
ter notto withdraw this Indian peace keeping
force till the last word of the Agreement is
implemented. They must be stationed inthe
northern and eastern parts of Sri Lanka
because we want that the Accord must be
fully implemented....{Inferruptions).

SHRI BASUDEB ACHARIA (Bankura):
How long will it take?

SHRI P. KOLANDAIVELU: They will
take their own time. Sir, when India has
become the guarantor, we need not worry
about the Tamils in Sri Lanka. All along,
Trincomalee has beenthe baseforU.S, Now
by this Accord, Trincomalee comes undar
the control of both India and Sri Lanka. Not
only Trincomalee, the Qil Tank Farm also
becomes a joint venture of both India and Sri
Lanka. This is very important because Trin-
comalee is a natural harbour with a vast
area. It was under the control of U.S. and
now it comes under the control of India and
Sri Lanka.

With regard to the Educational Segre-
gation Act, it has been stated that it will be
suitably amended to give equal status. For-
merly, the Tamil students had to get more
marks in order to get admission in the univer-
sities, but now they are getting equal status
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along with other students. Now each and
every Tamil is entitled to get admission just
like a Sinhali.

The other important point is with regard
to the Tamil language. Tamil language has
the same priority as the Sinhala and English.
1to the hon. Prime Minister and the Govern-
ment that it is the Tamils who live in Tamil
Nadu. So, we request that Tamil must also
be given equal status as
Hindi......... (Interruptions).

SHRI BASUDEB ACHARIA: Why only
Tamil?

SHRI P. KOLANDAIVELU: Other lan-
guages aiso - those which have been recog-
nised under the Constitution. We have been
pressing for it. In a tiny island like Sri Lanka
there are three languages as official lan-
guages. In a country where 750 million
people are there, why not fifteen or sixteen
languages be there? In Sri Lanka, the popu-
lation is only sixteen million, whereas here it
is 750 million. So, why not have sixteen
languages as the official languages? We
have to consider it and | think the Prime
Minister will come to the rescue of all other
States who want their language 10 be recog-
nised as one of the official languages.

This Accord would ensure that no for-
eign power would have its military base in
the Island. This is very important. Actual our
Prime Minister has taken a bold step, a
courageous step as far as this Accord is
concerned. When air dropping of food-stuffs
had taken place, even some ot the Opposi-
tion parties ware criticising it. They were
saying why air dropping of food-stuffs, what
is the use of it, it has not reached the hands
of Tamils but it has reached the hands of the
Sinhalese. All these things came in the
papers. But after June 4 only they appreci-
ated that the Sri Lanka Government and the
President Jayewardene had realised that it
was a warning given by India to Sri Lanka. .
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Only after the Ministerial talks which were
held in July, they cameto the conciusion that
there should be an accord. After the air
dropping on June 4, the Agreement came to
be signed on July 29. Actually, it is after the
SAARC meeting at New Delhi that this has

happened.

Shri Unnikrishnan was saying that
LTTE and their leaders Mr. Prabhakaran,
Mr. Balasingham and others were against
this Agreement. | want to remind S/Shri
Unnikrishnan and Jaipal Reddy, they are
actually not against the agreement. They
have made it clear in Jaffna, in pubic meet-
ing, when more than two lakh people gath-
ered there. At that meeting Shri
Prabhakaran said, "We love India. We will
not fight against India. We are laying down
the arms.” Has he not stated so? Shri
Prabhakaran says-

“We love india. We will notfight against
india.”

Such are the words spoken by Shri
Prabhakaran. Why are S/Shri Unnikrishnan
and Jaipal Reddy bothering much and why is
Shri Jaipal Reddy saying - "It is only awful.”
The Tamilian militants fully agree. They
made a clean breast before the public that -

“We love India. We are not against India.
Wae will not fight against India”. Why are S/
ShriUnnikrishnan and Jaipal Reddy coiming
forward and saying thatit is awful? And there
arecheering boysinthis august House. That
is why they are cheering the Prime Minister.
Is it not a big accord?

SHRI S. JAIPAL REDDY: When we
make a reference of cheering boys, we have
not only Congress (I) men but AIDMK men
also.

SHRI P.KOLANDAIVELU: Why not? Is
it the duty of the Opposition always to
acccuse the Government?

(Interruptions)
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SHRI SOMNATH CHATTERJEE
(Bolpur): Is it the duty of the Opposition to
support the Government?

(Interruptions)

MR. DEPUTY- SPEAKER: Order, or-.
der.

SHRI M. RAGHUMA REDDY (NAL-
GONDA): We want to know whether AIDMK
belong to the Opposition or the ruling party?

{(Interruptions)

SHRI SOMNATH CHATTERJEE: Hf
there is no co-ordination alliance among
them.....

(Interruptions)

SHRI M. RAGHUMA REDDY:What 1s
the ruling?

MR. DEPUTY-SPEAKER: Why should
| give a ruling for this?

SHRI M. RAGHUMA REDDY: What 1s
the position? Do AIDMK belong to the op-
postion or ruling party? We want clarifica-
tion.

(Interruptions)
MR. DEPUTY-SPEAKER: Order
please. Do not divert discussion. Please
carry on.

(Interruptions)

SHRI M. RAGHUMA REDDY: Except
Congress, everybody knows......

Ve (Interruptions)
REPNUN
SHR!I P. KOLANDAIVELU: Shn

Prabnakaran made another statement while
protecting Tatiilians he changed from LTTE
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tothe Government of india. He also said that
Indian Government is responsible for the life
of every Tamil in Sri Lanka. He has said so
according to the accord India became a
guarantor for the life of Tamilians in Sri
Lanka. So, the interests of Tamilians have to
be looked after along with Sinhalis. India
became a guarantor in the agreement.

So far as Indian peace keeping force is
concerned, they are not only protecting
Tamihans in Sn Lanka but they are protect-
ing Iife of Shn Jayewardene. So, the Indian
peace keeping force must be there till the
last condition of the accord is implemented.

SHRI SOMNATH CHATTERJEE : Is it
the Government’s case?

(Interruptions)

SHRI P. KOLANDAIVELU. | request
this Government and the hon. Pnme Minis-
ter that care has to be taken to deal with the
trouble makers and disgruntied elements
just hke Dravid Munetra Kazakam n
Tamilnadu and also Kamraj Congress which
has been led by Shri Nedumaran and also
Shn Veeramani and also DMK chief Karun-
anidhe.

SHRI! N.V.N. SOMU (Madras North)
Let me say....

(Interruptions)

MR. DEPUTY-SPEAKER: Do not in-
terefere. You speak when vour ‘.:rn comes.

(Interruptions)

SHRI N.V.N. SOMU: Thousands of
people died for this accord.......

(Interruptions)

SHRIP.KOLANDAIVELU: Asfarasthe
D.M.K. stand is concerned, | wantto say one
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thing. When Mr. K. Karunanidhi was the
Chief Minister, in 1971-72, there was some
problem._(Interruptions)

AN HON. MEMBER: Why? (Interrup-
tions)

SHRI P. KOLANDAIVELU: Sir, when
Mr. Karunanidhi was the Chief Minister, he
did not solve the problem, but he acted
against the will and aspirations of the Tamils
in Sri Lanka. With regard to Accord, he has
stated that it is a political fraud. Sir, is it a
political fraud? Did our hon. Prime Minister,
Shri Rajiv Gandhi and Shri Jayawardene
make a political fraud? Is it correct?

SHRIN.V.N. SOMU: it is a fact.

SHRIP. KOLANDAIVELU: Even some
of the D.M. K. Members in the other House
had stated that it was a betrayal of Tamils.
Sir, is it a betrayal of Tamils or is it a political
fraud? Actually, by this peace Accord, a new
Iife, a new era has dawned on the Tamils in
Sri Lanka. Above all, | would request the
hon. Prime Minister that he himself has to
lead the poliical mass mobilisation against
de-stabilisation and draw out all partiotic
progressive forces. As far as the Agreement
is concernad, the aspirations and demands
of the Tamil militants are fully met and ful-
filled. This is one of the best Accords in the
world. Thank you.

SHRIP.R. KUMARAMANGALAM (Sa-
lem): Mr. Deputy-Speaker, Sir, lwould liketo
goonrecordthat the Indo-Sri Lankan agree-
ment is an historically most important agree-
ment that the world itself has ever seen. This
is for the first time that an ethnic problem in
a neighbouring country has been sorted out
or is being attempted to be sorted out with
the help of a neighbouring country. This
never happens and normally suchthings are
encouraged by neighbouring country. Here,
India has gone forward and has stood by its
word that we believe in the integrity of Sri
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Lanka. We want the unity of Sri Lanka to
continue and we are willing to use our good
offices, our good intentions, and our bona
fide has been proved by this Agreement. Sir,
this House has often debated the ethnic
problem in Sri Lanka. We have seen many
ups and downs in the last three years. Re-
garding this problem, we have seen our-
selves acting in various capacities, initially
as our good officas, then as mediators and
then ultimately now as a guarantor. Sir, this
conflict has sean tha death of ovar 10,000
Tamils in Sri Lanka. Many a mother and a
sister were raped, many a wife became a
widow, many a youth disappeared. The
ethnic problem has taken a toll and has
witnessed such horror which this sub-conti-
nent has never witnessed for a long time.

Sir, what was the problem? The prob-
lem was ta bring to an end the violence which
was senseless ftpm the day it started. Sir, |
am sure even the Opposition would agree
with me that this Agreement has brought to
an end atleast as atthe momentthe violence
which was really uncalled for. | must go on
racord to say that the Prime Minister of India
has done us good by this agreement. | do not
say that this agreement by the mere act of
signing, has solved the complete ethnic
problem. No. Undoubtedly, there are many a
tactor, many a clause in the agreement
which have to be handled delicately to en-
sure its implementation. We are aware that
there have been settlements in the past.
There has been a settiement in 1957, It was
originally called the Bandaranaike-Chelva-
nayagam pact. We have seen the outcome
of that setllement, a murder of a Prime
Minister by a Sinhalese militant inthe garb of
a Buddhist monk. We have seen that in
1965, another agreement was entered into
and again given up later, by that Govern-
ment. We have seenthat SriLanka inthe last
4 decades changed its constitution three
times. We have seen secular State has
become a Buddhist State dominated by one
race and one religion.
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Wa see now a little light in Sri Lanka, in
the sense that at last, the people in power
seem to realise that in a multi-racial, mufti-
religious and multi-lingual nation, secular-
ism is the only answer. But the Opposition,
specially Mr. Unnikrishnan has attempted to
deride the whole settlement l{eel alittle sorry
for it because this agreement is not a matter
of who has done better than whom. This
agreement is one which deals with the lives
of millions. K this agreement works, millions
of people would be saved. If it fails, it would
be the worst possible thing that the sub-
continent could ever see. Therefore, instead
of criticising each other, what is required in
this House, If | may plead with all the Mem-
bers of this august House, is to do our best
and support the implementation of this
agreemaeant. | am sure the whole Opposition
would agree and the whole House would
agree with me that if this agreement is imple-
mented, a problem which has been there for
four decades in Sri Lanka, the ethnic prob-
lem, will come to an end. We have to work
towards this implementation rather than pick
holes and try to make debates on small

points.

Mr. Deputy-Speaker, Sir, there are over
a 1,50,000 refugees of Sri Lanka, Tamil
refugees still in our country who ran away
from murder, butchery and are awating
peace which has some permanency, so as
to return there. It is important that the whole
House instead of trying to undermine the
agreement, do their best to cooperate for ts
implementation. This agreement would
achieve what even the Tamils of Sri Lanka
did notimagine, they would achieve. We saw
in the last one year, before the agreement,
the worst form of State terrorism. We saw
villages being bombed from the air, strafing
of villages, which took place. One could
never have imagined that the agreement
would have come about and there would
have been peace. It is undoubtedly true, the
good offices of the Indian Army willgo avery
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long way in ensuring thatthere is peace in Sri
Lanka.

There are also very dslicate factors
involved including that of the issue of how
the interim Government is to be formed.
Attempts are being made by vested interests
to play one Tamil group against another. |
would plead with the hon. Minister for
External Affairs that he should use his good
offices to ensure that all the groups are given
representation and no attempt is made by
any form of undue influence, to ensure any
relevant representative group of Tamils is
left out because if that is done, it would only
pave the way for, sucy a historical agree-
ment, coming to an end. Undoubtedly, lot of
questions have been raised on the question
of referendum but what many people have
failed to nota is that at the end of Clause 2.3,
it is very categorically stated that

“The Prasident may, at his discretion,
decide to postpone such a referen-
dum.”

This obviously indicates that if a full peace
does not come down on the Northern and
Eastern provinces of Sri Lanka and the situ-
ation is not such that a referendum can be
held. The President can postpone it. But let
us look at the figures of percentages of
people inthe Eastern provinces. One would
notice that the Tamil population is the major-
ity population. If one takes Tamil speaking
people, then they are well over 70%. If oné
takes the Tamil Moor Muslims out of the
jurisdiction, even then it is 47% which is not
a small percentage. Therefore, the fear of
referendum, | feel is uncalled for. But, how-
ever, since India is a party in this agreement,
| think India should ensure that this referen-
dum takes place only when a real, free and
fair referendum can take place and, not
under the threat of violence. Undoubtedly, in
Srilanka, there is a large extremist element
of clergymen who claim that they are Bud-
dhists. it is said that Buddha did not believe
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in violance but, however, these Buddhists
seem to believe that violencae is the only way
to aftain salvation! They have extremist
groups. These extremist groups would do
their best and are now doing their best to
ensurethattheir religious domination contin-
ues. It is necessary for all who are interested
in peace in the sub-continent to ensure that
these forces are not given any encourage-
ment at all.

Mr. Jayewardene has come out and
signedthis agreement | would say, atthe risk
of his life. Our Prime Minister was attacked,
with God's grace and his own agility, he
escapaed but Mr. Jayewardene is still very
much in Colombo and the JVP and other
militant forces would do their level best to
attempt at least to get rid of Mr. Jaye-
wardene. He is 81 years age. His continu-
ancae in this world is critical for the implemen-
tation of this agreemaent. It is a reality. Let us
face it. It is no use laughing about it.

We have a very delicate situation, Mr.
Deputy Speaker, Sir. We have a very deli-
cate situation where we find that there are
extremists of all types who are interested to
see that the peace that has come about to-
day in Sri Lanka comes to an early end.
There are vested interests in the world who
would like to see that there 1s no peace in Sri
Lanka in order to keep their bases in Sri
Lanka. This Agreementis not only one which
deals with tha ethnic issue of Sri Lanka, but
this Agreement has gone a long way in
ensuring that the Indian Ocean is a zone of
peaces. lf this contlict had continued without
any end, undoubtedly we would have seen
bases belonging to Super Powers springing
up on this little island to destroy the peace of
the Sub-Continent. | must congratulate the
Prime Minister that while he was entering
into this Agreement, he saw to it that foreign
powers cannot have their bases in SriLanka.

Sir, | would only like to end by making a
little appeal to the hon. Minister for External
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Affairs and to our hon. Prime Minister thaton
the question of devolution of power, for
which | understand discussions have
started, the devolution must be genuine.
There should not be any attempt at allowing
any form of illusory provisions to enter into
the question of devolution. Sir, any attempt
of the vested interests to nullify this settle-
ment and Agreement by means of ensuring
the devolution as illusory should be fought
firmly. | have the total belief that the Minister
of External Affairs would ensure that this is
done.

There is a small probiem. Quite a num-
ber of Tamil refugees who left SriLanka had
to forge their passports to leave Sri Lanka.
Unfortunately, when they landed on our
shores, they have bean arrested. Now, Mr.
Natwar Singh, | would like to draw your
attention to this. They have been arrested
and put in jail for having travelled on forged
passports. Yes, it is violation of the law
undoubtedly. But they came as refugees,
out of the fear of their life. Some of them
wanted to go out on those forged passports.
They also have been arrested. Some of
them have been let out on bail. Large
amounts - Rs. 50,000 - have been deposited
by these refugees who have sold their jewell-
ery, etc. That money is lying in the custody of
the Government of India. | would appeal that
considering the present situation, let all
those Sri Lankan refugees, Tamil refugees,
who are now in thejails in India, on various
charges of this type, be released and cases
tiled against these Tamil refugees be with-
drawn in orderto pave the way forthemtogo
back to their homeland. | would end only by
requesting and pleading with the Opposition
that when you speak on the question of this
Agreement, please realise that every word
that you say would go either towards ensur-
ing this Agreement is a success or this
Agreement is a failure. To harp criticism, you
might land up in a situation where you have
incited, ignited and assisted the extremists
forces in Sri Lanka. Let not such a situation
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arise. We require to have unity of Tamils in
Sri Lanka and at the same time to discour-
age the extremists elements especially the
Sinhalese extremist elements in Sri Lanka.

With this appeal, | would like to thank
the hon. Prime Minister for this Accord.

MR. DEPUTY-SPEAKER: ShriMadhav
eddi.

SHRI C. MADHAV REDDI(Adilabad):
Mr. Deputy Speaker, Sir, | do not want to....

(Interruptions)

SOME HON. MEMBERS: Sir, what
about lunch break?

MR. DEPUTY SPEAKER: Yesterday
itself we have announced that. For that
whole week, we have dispensed with the
Lunch break.

(Interruptions)

SHRI C. MADHAV REDDI: Sir, this is
the spillover of the debate on Sri Lanka
which we started last week.

Our Party certainly welcomes any
agreement or any settlement which is likely
to bring peace to any part of the world. But
there are certain disturbing clauses in the
Agreement, certain situations, particularly
the implementation part of it, which are natu-
rally worrying us. The implementation of the
Agreement, as we have been seaing for the
last three weeks, is going through the rough
weather. Just as we are discussing today,
there is the disturbing news from Sri Lanka
that a bomb was blast in Parliament there
and a few Ministers Members of Parliament
of Sri Lanka have been wounded. That
shows the violent reaction which this Agree-
ment is meeting with. That apart, what are
the disturbing factors and what are the pit-
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falls in this Agreement? Today what are our
relations with Sri Lanka? Our status has
undergone a big metamorphosis: from the
stage of peace-makers, from the stage of
negotiator for a peaceful settlement, from
the stage of offering our good offices to Sri
Lankato settla its internal problem, India has
become a party to the dispute and Agree-
ment, a party to the whole thing which is
happening today. Well, whether that was
right or wrong, only future events will tell us.

But today what is important is the fate of
this Agreement, whether it is being imple-
mented or it is likely to be implemented at all
and what is the risk that we have taken on
ourselves. My friend, Mr. Kolandaivelu, was
reading out the speech delivered by Mr.
Prabhakaran of LTTE before two lakhs of
Tamils on the 4th August. What did he say?
He has said that the entire responsibility of
protecting the Sri Lankan Tamils today rests
on the Government of India, not on them. It
means that they have agreed to surrender
the arms which they had gethered to protect
themselves, to protect their families at our
behest; they are surrendering these arms
putting their entire faith on us. Are we not
taking a very big risk? Just now, my friend,
Mr. Kumaramangalam, has said that if this
Agreement fails, it is going to be a disaster.
Certainly it is going to be a disaster if this
Agreement fails, a disaster for us, because
we willbe in avery, very unenviable position.
As per the terms of the Agreement, we have
taken upon ourselves responsibilities which
we may not be in a position to fulfil. How are
going to protect the lives of the Sri Lankan
Tamils? For how long are you going to keep
our army there? Mr. Jayewardene says that
between 15th and 20th August, the army has
togo.......

SHRIP. KOLANDAIVELU: Emergency
will be lifted.

SHRIC.MADHAV REDDI: Whetherthe
Emergency is lifted or not, he says that the
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army hasto go. What is the position? Is it that
the army has to come back the moment the
Sri Lankan Government takes the decision
that there is no need for the peace-keeping
force in Sri Lanka? Who is to take the deci-
sion? The Sri Lankan Government or the
Government of India or jointly? Or, is there
any mechanizm? Is there any clause in the
Agreement which says that for such a deci-
sion to be taken, whether the army should be
there or not, there is going to be a
mechanizm - through which the decision
could be taken? Nothing is mentioned. We
do not know whether there are any secret
clausesinthe Agreement. Whatever is there
in the Agreement, whatever is there in the
letters which form part of the Agreement
which have been published in the papers,
based on this, | am expressing my views
there are a lot of misgivings.

Already they have got 14 or 15 thou-
sand soldiers, hardware and all that on the
Sri Lankan soil. How long ara you going to
keep them there Mr. Kolandaivelu says that
they have to continue to stay there.

SHRI P. KOLANDAIVELU: Till the im-
plementation of this Accord.

SHRIC. MADHAV REDDI: God knows,
for how long it takes. What do you mean
when you say ‘implementation of the Ac-
cord'? After sometime again there could be
a rebellion on the Sinhalas. There could be
that some sort of a violence erupts and the
entire Sri Lankan Tamils will be in a very
dangerous position. Is it our duty then to
protect them?

Today Mr. Prabhakaran asked this
question. This is a very valid question. We
have not answered this question. He says
that he has put faith on us, and he loves
India. Whether he loves or hates, is not the
point. But the point that he has raised is a
valid one and we have not answered this.
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What happens after one year if again
violence erupts there? What happens if the
Sri Lankan rebels again takes to arms?
Then, according to the terms of the agree-
ment, you have to send military to crush that
rebellion. Are you going to do that unhappy
thing of crushing your own people for whom
you have gone there today? The agreement
says that military assistance, whenever
asked for from Sri Lanka, must be provided
by the Government of India. For what pur-
pose? Not to fight some external enemy - |
can understand that - but to fight the Sri
Lankan Tamils! Are you going to send your
troops to Sri Lanka to crush that rebellion?
What a predicament we will be in if we
implement this accord!

If | am use my permitted to use my
friends’ Marxists-Communists jargon, we
are going to becomae the friends of the expro-
priators to expropriate you own friends! That
would be your position. Are you going to do
that?......(Interruptions)

The point is that suppose if tommorow
Sri Lankan Tamils do not agree with the
terms of the agreement, what do you do?
Today they have agreed and they are sur-
rendering arms. At least a part of the arms
are being surrendered. | am sure they are
not surrendering the entire arms and there is
going to be trouble as far as surrendering the
arms is concerned. Suppose today if they
don't surrender the arms, if they take to the
arms again, the agresment says that you
should not give shelter to these people on
your soil to have shelter, 1o have the training
camps there. You have agreed that we will
not give shelter. This implies that we had
given them shelter in past. Is it not a shame-
ful thing that we are agreeing that once we
have given this type of sheltar? Does it not
prove that we have agreed, we have ac-
cepted the position that in the past we had
been giving shelter to them, in the past we
had been giving arms 1o them? Why should
that clause be included? Is it rot a humiliat-
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ing clause? Why should we accept that
position? All along we have accepted a
position that we are not helping the Sri
Lankan rebels. We are not responsible for
training camps or we are notgiving arms and
ammunitions, etc. That was the correct
position to take. That is, as a matter of fact,
the actual position. Why today the Govern-
ment says we will not give shelter, as if we
have been giving shelterto them inthe past?

| am happy that some of the Ministers
and others - for example, the Prime Minister
Mr. Premadasa and the most controvertial
Minister of Internal Security, Mr. Lalith Atu-
latamudali - who were against this Accord
and who kept away from various imporntant
meeting when our Prime Miniter went there,
today come out and say that they will imple-
ment the Accord, And will see that the Tamil
policemen are posted in the east and the
north of Sri Lanka. It is very good if that
happens. But what is this incident?

What is this bomb blast in the Parlia-
ment of Sri Lanka? Sir, everbody knows that
there are camps, home-guards’ camps in
each and every village in the North and the
East. Don't you know this? Have they been
disarmed; have they been disbanded? No.
Your army is there only at certain places but
the camps of these home-guards, which are
controlled by Sinhalies soldiers, are there in
each and every village. Where is the security
in the northern village? And it is agreed, the
Prime Minister also expressed worry that
they are there and they have 1o be dis-
banded. About 200 camps are there but
what has been done? Have they been re-
moved; and if not, why?

Sir, there are several questions which
arise out of the implementation of this Ac-
cord and we do not have any satisfaction. |
do not want 1o say anything against the
Accord. | only say that there are certain
pitfalls. Certain responsibilities have been
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taken by the Govemment which Govarn-
ment should have been avoided. But, for
what reason we do not know, a responsibility
has been taken and it is going to land us in a
lot of difficulties. These are the pitfalls |
wanted to point out. Sir, | do not want to
repeat what has been said by the hon.
Members and that is all that | have to say.

SHRISHARAD DIGHE (Bombay North
Central): Mr. Speakaer, Sir, | rise to support
whole-heartedly te Indo-Sri Lanka Accord.
Sir, discussion on this started actually last
week on August 11 andthenthere was lullfor
about a week. All the speakers who have
spoken up to now, except the Opposition
Leader, Shri Madhav Reddy, have whole
heartedly supported it. The hon. Member
Shri Reddy has raised several doubts and
misgivings about this Accord. He feels that
there is abig risk inimplementing this Agree-
ment or in entering into this Agreement. He
has expressed a lot of misgivings as far as
the terms of Agreement are concerned.

Now, Sir, no doubt there is a great risk,
no doubt there are lot of misgivings in this
Agreement, but what is the way out? There
is no other solution to this problem. India is
deeply interested in Sri Lanka's unity, integ-
rity and stability and also was much dis-
turbed about the ethnic rioting that was going
on since 23rd of July, 1983. We were also
concerned because several refugees were
coming to this country and there were emo-
tional disturbences in this country as far as
the ethnic riots in Sri Lanka were concerned.
Therefore, aven though we wera not directly
concerned, we were always playing the role
of or using our good offices as a mediator to
put and end to the ethnic riots that were
going on. Therefore, in this Agreement the
first thing we have to appreciate is and which
the hon. Member, Shri Madhav Reddy has
also conceded, that we are really mediators,
under-writers and guaranters as {ar as this
problem is concerned. Of course, we have
also agreed to co-operate in implementing
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Sir, this conflict also shattered our
neighbour since July 23, 1983 and if | may
give some figures: their defence spending in
1983 was 0.7 per cent of the gross revenue.
. It has gone upto 17 per cent today. The
Defence bugetfor 1987 was estimaled at 2.5
million U. S. dollars. Now, it has been further
increased to 5.3 million U. S. dollars. A
neighbour with such a huge defence budget
would be dangerous for a large country.
Theretore, we were deeply interested in find-
ing out some solutiontothis problem. In such
a situation, necessarily wé have to take
some risk as far as this accord is concerned.

Sir, as has been stated earlier, this
accord is unique In many respects. And the
first salient feature is that we are the media-
tors and guarantors and we have taken the
responsibility of cooperation in implement-
ing this accord.

As far as the international field is con-
cerned, we may also appreciate the fact that
two non-aligned countries have been at-
tempting to solve a problem of one of the two
non-aligned countries, with the cooperation
of each other. These two counltries also
belong to SAARC and it is very significant
that the talks have taken place directly be-
tween these two SAARC and Non-aligned
countries, without any help or intervention of
any super power. | may further say here that
this accord is in the spint of the Delhi Decla-
ration, viz. ‘understanding and trust must
replace fear and suspicion.' Without the in-
tervention of any super power, we have
drrectly entered into this accord, whereby
understanding and trust are replacing fear
and suspicion.

Sir, it is very important to reter to Shri
Jayewardene's remarks in the week-end
edition of a Rome Daily, La Republica,on 11
August 1987, What he says is very signifi-
cant. He says that he has lost faith in the
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Great Powers and he has moved naa;or

- India. He says, ‘| believe in Rajiv Gandhi. |

like RajivGandhi and | consider him afriend.’
He also said that India should be the guard-
ian of this region. Further he states that the
historic agreement has been made possible
because for the first, time, India has offered
totake direct responsibility. Lastly he says, ‘I
accept India as a regional great power.’
Therefore, from this point of view, itis agreat
success. lt is also a great success as far as
the non-aligned countries and the SAARC

ountries are concerned. Through this ac-
~ord, this small country recognises India as
a great friend. They have realised that they
shauld not rely on super powers b ~ause
they would be able to solve some ot their
problems with the help of India.

| woule also mention here that both the
super powers have also acknowledged the
greatness of this accord. Senator Mervyn M.
Dymally of California has said in his resolu-
tion in the House of Representatives of the
USA: "Whereas the agreement signed on
July 29, 1987, by Sri Lankan President
Junius Jayewardene and Indian Prime Min-
ister Rajiv Gandhi represents an historic
landmark in Indo-Sri Lankan relations and in
efforts to find a solution to the SriLankan civil
war,;

Whereas the July 29 agreement pro-
vides a sound basis for ending the civil war,
and as the agreement provides a basis for
the just treatment of both minority and major-
ity groups, it represents the best opportunity
for a just and lasting solution to the ethnic
conflict.

Whereas this peace agreement dem-
onstrates once again Prime Minister Rajiv
Gandhi's ability at conciliation and pacific
settlement of seemingly intractable prob-
lems;

Whereas President Jayewardene and
Prime Minister Gandhi are to be com-
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mended for their bold initiatives, despite
political risks, in reaching this agreement
and in moving forward with its strict implem-
entation.”

Now some of my friends would say why
rely upon USA? But the commentary in the
Soviet Press is also supporting this agree-
ment. | quote a report from the PATRIOT of
the 12th August, 1987:

“The Indo-Sri Lanka accord was widely
commented upon here by the Soviet media
as part of India’s succesful efforts to “remove
the dangerous seat oftension in South Asia.”
A “Pravda” commentary said it meets the
interests of both nations and of regional and
global peace.”

Theretore both the super powers have
also supported this agreement in no less
uncertain terms. The foreign intervention is
also removed and when we go through the
Annexure to this agreement and also the
letters exchanged between the two Prime
Ministers you can see allthese things. | need
not repeat thatthaintervention of USA asfar
as this Insland is concerned is removed. it
has been removed in 2-3 ways which is
mentioned in those letters.

Since the execution of this Agreement,
the various ways in whcih the progress is
being made is also not unsatisfactory.
Though, just now, there is a news which has
been divulged by an hon. Member Shri
Madhav Reddi that there has been a bomb
blast in the parliament of Sri Lanka which
met today. But if we see from the newspa-
pers, even Indian legal team has visited Sri
Lanka to help them as far as the constitu-
tional aspect is concerned. We also see
progress as far astha layingdown of arms is
concerned.

Then comes the setting up of Interim
Council for the North-Eastern parts. t was a
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little in trouble because various interests
have to be represented there. That is also
going on well. There is no reason to believe
that we will meet the disaster as far as this
agreemant is concerned and we will not get
the proper success in the implementation of
this Accord.

As this Accord meets all reasonable
demands of the Tamil interests, it is certain
that there will be full support from the Tamili-
ans who are there in Sri Lanka and at the
request of Mr. Jayewardene, Indian military
has already entered there and upto now the
laying down of arms is well proceeding.
There are always risks in such cases; and
we have to take a calculated risk in such
matters. There is no other solution possible,
as far as this is concerned.

| may also take the opportunity of refer-
ring to some of the clauses which may create
some trouble, as far as this Accord is con-
cerned. | sea that clause 2.16 is so drafted
that all the other things have to be done only
if the militant groups operating in Sri Lanka
do not accept this framework of proposals. It
says:

“These proposals are also conditional
to the Government of India taking the
following actions it any militant groups
operating in Sri Lanka do not accept
this framework of proposals......... *

| would humbly submit that there is
some difiiculty in drafting this clause 2.16,
because all the things which India has to do-
a, b, cand d - particularly the Governmaent of
SriLanka reqesting the Government of india
to afford military assistance to implement
these proposals; and then, further on, also
India and Sri Lanka cooperating in ensuring
the physical security and safety of all com-
munities inhabiting the Northern and East-
ern provinces.

This very important clause appears to
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be dependent uport this, viz. that they would
have to be implemented if any militant group
does not accept these proposals. | think
there is some drafting trouble in this, be-
cause itwould then mean that India could not
have sent the military, and they cannot also
ensure the physical security and safety of all
those inhabitants, unless these miltant
groups do not accept these proposals. |
would like the hon. Minister to throw light on
this part of this agreement.

| may further add that there 1s a provi-
sion for Indian Government sending the
Army at the request of the Sri Lankan Gov-
ernment. Some misgivings were expressd,
viz. that after laying down the arms, if the
Indian miltary is asked to go away and,
thereafter, if the Tamilians in Sri Lanka are
attacked, how are we going to protect them?
That question will also anse. Perhaps we
may reply upon this clause which | read out,
viz. that the physical security of Tamils 1s
aensured by India and SrtLanka, both. There-
fore, perhaps relying upon this clause, we
may have 1o use our miltary. | do not know
whether it would be possible; but, ultimately,
Tamils in Sri Lanka will have to be given an
assurance that in any case they will be
protected by us in the near future, till both
these provinces are finally merged, and a
Government is established there i.e. an
elected Government is established, which
will be able to protect particularly the Tamils
in that area.

Similarly, | will also take the opportunity
to request the Government to assure and
create confidence among the Sinhalese. ltis
no use merely ensuring the safety of the
Tamils in Sri Lanka. From a strategic point of
view, we may create confidence in the Sin-
halese also, that their protection also will be
ensured by the Governments of both Sri
Lanka and India. If that is done by the Gov-
ernment in some way or the other, { think a
further tavourable atmosphere will be cre-

“ated in Sri Lanka; and it will be possible to
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implement this in a better way, in an easier
way, which will create confidence among
Sinhalese also in Sri Lanka.

Withthese words, | support this Accord.
Thank you.

SHRI SURESH KURUP (Kottayam):
Mr. Deputy-Speaker, this House has dis-
cussed several times in the past the ethnic
conflict in Sri Lanka and expressed its soli-
darity with the genuine grievances of the
Tamils.

But today it is good that we are discuss-
ing an Accord between the Government of
Sri Lanka and the Government of India
assuring settlement of the Tamil problem
and ensuring friendly relations between the
two countries. And | genuinely hope that
there will be no more genocide and blood-
shed in SriLanka causing pain and concern
to all those who love that great country and
its paople.

The continuing voilence in Sri Lanka
has proved beyond doubt that it is a causing
political and economic burden to that coun-
try, threatening its independence and also
our security.

It is everybody's knowledge that the
imperialist powers and their stooges were
interfering in this conflict in a big way and
slowly Sril.anka was being taken over by the
military and intelligence of USA, lIsrael,
South Africa and Pakistan, etc. So, there is
hope that this drift will be blocked by this
Accord and it will really a bold step on the
part of the Sri Lankan political leadership to
sign the Accord despite the threats from the
Sri Lankans.

OQur party has always taken a sustained
position that only a political solution within
the framework of a united Sri Lanka keeping
the Tamilian people in view can solve the
problem satisfactorily. This Accord recog-
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nises the existence of the ethnic Tamil
groups in Sri Lanka, this linguistic distin-
guished identity accepts the merger of the
northern and eastern districts in which the
Tamils are a majority, which is of primary
importance.

It also says that the position will be
endorsed through a referendum, the Tamil
militants will surrender and India will help
with her forces, if there is any difficulty inthe
implementation of the Accord. There will be
a general amnesty for all Tamil prisoners
and the Sinhalease army will be withdrawn
to the barracks.

Tie most important part of the Agree-
ment | think, is the letter of Mr. Jayewardene
in which an assurance is given that Trino-
comalee areain the port of Sri Lanka will not
be made available for military use to any
country in a manner prejudicial to India’s
interests.

A joint federation between India and Sri
Lanka will undertake the working of the Trin-
comalee oilbase and SriLanka’s agreement
with foreign broadcasting companies.

SHR! P. KOLANDAIVELU: Voice of
Amaerica.

SHRISURESH KURUP: Notonly Voice
of America but all foreign broadcasting
caompanias will be required to ensure that
they are not used for military or intelligence

purpose.

This definitely is a good move which |
think all the peace loving humanity will wel-
come. Making indian Ocean a zone of peace
has been a consistent demand from all the
peace-loving people and I think this will give
aimpetus to this process. There is no doubt
that if all the political parties concerned help
in implementing the accord, it will lead to a
peaceful solution to the ethnic conflict pre-
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serving the sovereignty of Sri Lanka. Of
course it does not mean that signing of the
agreement will solve all the political prob-
lems. There is a sizable section of Sinhalese
majority under the leadership of influential
political leader of course opposing the ac-
cord. Letus hopethatthey all will understand
that the parties who benefit from the un-
settled state of affairs in Sri Lanka will be the
imperialist headed by U.S.A. and their
agents.

Sir, there is every possibility that the
implementation of the agreement is likely to
meet with serious difficulty. | also have my
own apprehensions regarding the accord,
which | do not want to mention in this sort of
a debate. Already there is some bad news
which other Members who have takenpartin
the discussion have mentioned. But, | think
the people of both the countries will be very
vigilant to uphold the spirit of the accord.

Sir, our burden has increased because
we have become a party to the agreement.
| think our forces in Sri Lanka to help imple-
ment the accord will be totally impartial in
every respect. They should help the Sin-
halese and Tamilsto overcome the feeling of
hatred. |do not know how thay can success-
tully act in this aspect.

Sir, withthese words and extending our
warm regards to all those who have strived
hard to come to an accord, | conclude.

SHRI ATISH CHAPM DRA SINHA (Ber-
hampore): Mr. Deputy Speaker Sir, It is one
of the very happy occasions that we are
dicussingtoday after a lapse of about aweek
again the Sri Lanka India agreement which
was concluded by Shri Rajiv Gandhi and
Shri Jayewardene on 29th July 1987.

| have been listening to the speeches of
the speakers on the first day and also today
and excepting Mr. Unnikrishnan who initi-
ated the debate, | find that most of the
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speakers have supported this accord, which
has also been hailed by countries all overthe
world. This agreement has ended the four
years bloody ethnic conflict, which | under-
stand has resulted in death of about six
thousand~Tamilians according to the Sri
Lankan Government and about twelve thou-
sand Tamilians according to the Tamil
sources. Sir, without looking into the other
aspects of this agreement, this fact alone
that this agreeament has ended the four years
bloody conflict which resulted in the death of
S0 many people, is a very good thing that all
of us in this august House should support.

Sir, during 1985-86, many Members of
this House along with myself put many
questions in the House regarding the ethnic
trouble in Sri Lanka and at that time, we tried
to point out 1o the Government that the Sri
Lankan Government were biding time for a
military solution and in fact that happened in
May 1987 — just a few months back, in
which may people have lost their lives and
many properties were dastroyed. At the end
of it, like many other situations when they
come to a head the solution is found, this
ethnic problem also came to a solution.

On the first day when Mr. Unnikrishnan
initiated the debate he termed Mr. Jaye-
wardene as ***. He was “** when he
launched military on slaught on the poor
Tamil people. But change of heart has taken
place. He has learnt through this military
onslaught that a military soiution to the eth-
nic problem is not possible and not a viable
proposition for the Sri Lankan Government.
This awaknening came to Mr. Jayewardene
through this military onslaught that he initi-
ated in May, 1987. That is how he has
become much wiser to come to a political
solution. Ultimately he has signed an agree-
ment with our Prime Minister on July 29,
which ended this conflict. Therefore, we
should all welcome it and we should not call
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him a *** and we should shun use of such
words. We should hail both our Prime Minis-
ter and the President of Sri Lanka for signing
this agreement, which has ended four years
of bioody ethnic conflict.

510

About 1.5 lakh refugees had come over
to India from Sri Lanka during the last four
years. Through this agreement, this 1.5 lakh
population will be able to go back to their '
homeland and willbe settled there. Is it not a
good thing we have achieved through this
agreement?

Inclause 2.16 (d) there is a provision thatthe
Tamil population, who are not citizens of Sri .
Lanka, will have to be repatriated. A lot of
criticism has been made regarding that. |
would like to point out that this is not the first
time that this population of Tamils will be
repatriated from Sri Lanka to India. It hap-
pened twice before in 1964 and 1974 when
six lakhs of Tamil population had to be repa-
triated to India. Now, you cannot have allthe
time an agreement which will be one-sided.
You have to give something in order to take
something. Therefore, we are sending back
1.5 lakh of refugee Tamil population back to
SriLanka and we will have to take probably
some, who have not been accepted as citi-
zens of Sri Lanka, back to India. | think, we
should not criticise this agreement on that
ground.

This agreement has ended the state of
emergency that is existing in Sri Lanka.
General amnesty to the Tamils has been
announced. And a general atmosphere of
peace and normaicy has returned in Sri
Lanka. We have been seeing press reports
for the last one week indicating that many
people have expressed that this agreement
has given rise to a lot of happiness and
normaicy that were non-existent in Sri Lanka
before. Hostilities have stopped. One of the
main demands of the LTTE and others that

*** Expunged as ordered by the Chair.
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northern and eastern provinces should be
made into one administrative unit has been
accepted in this agreement. There will be
electionsthere. There will be a Chief Minister
and a Council of Ministers with powers to
decide their own economic progress. Thatis
a great achievement which has been pos-
sible through this agreement.

Some doubls have been expressed
regarding the referendum. Some of the
speakers have also referred to this fact. |
would like to point out that the population
percentage in the eastern province is: Tamil
43. Muslim Tamils' population is 33 per cent
and the Sinhalese population is only 22 per
cent. With all these 1.5 lakh refugees going
back to Sri Lanka, | think even if a referen-
dum is held before 31st of December 1988,
there should not be any fearin the minds that
this eastern province would ultimately de-
cide to secede from the northern province
and willbe separated. So, ithink this fearthat
has been expressed by some of the Mem-
bers, is completely unfounded and should
not be viewed as a bad part of this Agree-
mant. | do not think there is any fear in that
respect.

Many speakers have referred to the
Trinkomali Port which will not be made avail-
able for military use by any country in a
manner prejudicialto India’s interests. Ithink
this has been a great achievement. We are
all aware of what is happening in Diego
Garcia and we have always bean wanting
that the Indian Ocean should be a zone of
peace and had Trinkomali been offered to
the super powaers for their military use, the
difficulty that India would have faced, very
near at home, would have been tremen-
dous. So, through this Agreement we have
been able to make Trinkomali a port which
cannot be used militarily by other countries
in @ manner prejudicial to India’s interests,
and | think that has been a great achieve-
ment.
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The work of restoring and operating the
Trinkomali Oil Tank Farm will be undertaken
as a joint venture between India and Sri
Lanka. This also is a very good part of this
Agreement | think.

Sri Lanka's agreement with foreign
broadcasting organisations is also going t0
be reviewd so that these broadcasting facili-
ties cannot be used for military and intelli-
gence purposes. This also has been a great
achievement so far as this Agreement is
concerned.

India will also provide training facilities
and military supplies for Sri Lanka's security
forces. So, India has earned through this
Agreement its rightful place in this sub-con-
tinent which otherwise would have been
filed up by super powers and that would
have vitiated out defence position and our
external affairs position, and would have put
India into great deal of difficulties. There was
do doubt about it. This Agreement will also
ensure that foreignintelligence agencies like
MOSSAD. SHINBET and KINI MEENI, etc.
will also go away from Sri Lanka which will
mean that these agencies which could have
been potential trouble makers for India,
would no longer be there very near to India’s
shore to create trouble for India.

The sophisticated military equipment
started coming to Sri Lanka after the military
onslaughtthatwas started in May, 1987, and
the Sri Lanka's military budget increased
from 66 million U. S. dollars in 1983 to 600
million U. S. dollars in 1987. We are all very
much aware as to what is happening in
Pakistan. Since Pakistan is militarily arming
themselves, we have also to arm ourselves
and spend a hell of a lot of money on our
defence expenditure. If a similar thing had
been happening south of India in Sri Lanka
also, one could easily imagine what would
have happened to India's defence budget.
We would have had to spend much more to
ensure the safety of our southern shares.
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So, that difficulty is also removed through
this Agreement and | think that also has been
a great achisvemaent that Shri Rajiv Gandhi
and Shri Jayawardene have achieved.

Ultimately, in order to make any agree-
ment successful, | think a change of heart is
necessary. Unless the Tamil population and
the Sinhala population compromise be-
tween themselves and think of living to-
gether in peace and harmony, there cannot
be any lasting peace or the possibility of this
agreement coming to a very successful
conclusion. Therefore, |feel thata change of
heart has taken place — may not be in the
whole Sinhala population but at least in a
section of the Sinhala population the change
of heart has taken place. Many of them have
also accepted this Agreement as a good
one, maybe some small portions of their
population, led by some people, are against
this Agreement up-tillnow. Butlam surethat
those small sections were not yet in agree-
ment with this accord. They will realise the
benefits of this agreement. They will ulti-
mately realise that it is no good carrying on
with ethnic trouble and fighting to continue
between the two communitias. It is much
better to compromise and to live in peace
and harmony.

14.00 hrs.

| would hike to mention that ethnic prob-
lem was basically economic problem. After
independence the Tamil population was not
given the proper opportunities so far as
employment was concerned, so far as edu-
cation was concerned with which general
population is normally concerned. If that
discrimination is still there which | say will not
be after this agreement. Tamil has been
accepted as an official language and it has
been accepted that it is multi-lingual, multi-
racial country-all these good points have
been incorporated in the agreement, | think
there will be basie change of heart which will
ultimately ensure that this agreement will be
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successful. | would request that all the
Members who have axpressed some griev-
ances or misgivings, whether this agree-
ment is going to be successful or not, will
realise that this agreement under the
circumstances is the best that was possible
to achieve and we hope and pray that this
agreement will also be a very lasting suc-
cess.

SHRIN. V.N. SOMU (Madras North): At
the outset | want to say it is not the accord,
but an imposed agreement. (/nterruptions)

Why are you objecting? Just now 1 have
started.

it is not an accord but an imposed
agreement. Accord meansthareshouldbe a
mutual invoivement by both the parties. But
the satisfaction of the Tamils is absolutely
absent in this forced agreement.

Before the agreement, India was play-
ing a role of middieman. But all of a sudden
it became a party to the agreement ignoring
the feelings of the Tamils. This can very well
be understood by the feelings expressed by
the LTTE leader. My friend Shri Kolan-
daivelu has said, he welcomes the agree-
ment. | want to quote Shri Prabhakaran. He
sad:

“We have no way other than coop-
eration with this Indian endeavour”

It clearly shows that there was no other
go for him. He further said—

“This Agreement concluded sud-
denly and with great haste and
speed between India and Sri-
Lanka without consulting out
people”

~ I want to underiine “without consulting
our people”. It means without consulting the
Tamils. This agreement concluded sud-
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denly and with great haste. Notonly without
consulting us and aut people’s representa-
tives, it is also being implernentad with expe-
dition and urgency.

“Until Iwent to Delhi, | did not know
anything about this .agreement”
Shri Prabhakaran said.

“Saying that the Prime Minister decided
to see me, they invited me amd took me
quickly to Delhi. This Agreementwas shown
to us after | went there” was the diaservation
made by Shri Prabhakazan.

You can appreciate in which haste and
manner this agreement was impased on
Tamils in Sri Lanka. “These were seweral
complications and questionmarks in #and |
pointed them out. Accordingly it was made
emphatically dear to the Indias Government
that we were unable to accepd this agree-
ment”, Shri Prabhakaran said.

Shri Prabhakaran clearly says that this
agreement concluded without conswlting the
Tamils. He says further that the agreement
was shown to him only after he was i Delhi
and they had no time to consider the snerits
and demerits, the advantages and dssad-
vantages and the pros and cons. That iswhy
| said it is a thrusted agreement, forced
agreement, coerced agreement, withowt
taking into consideration the feeling of the
Tamils who stood in the battle field for nearly
four years. For this, thousands of Tamils
werekilled. Forthis, property of Tamils worth
crores of rupees was destroyed. Tamil moth-
ers and sisters were raped and their mod-
esty was outraged. | want the hon. Members
here to think.of this. They withstood all the
sufferings with fond hope that India would
intervene effectively. There is no effective-
ness at all in this agreement. The Tamils of
Sri Lanka are completely at dismay. Why is
the Government following a double stan-
dard, one policy for the people of Bangla-

AUGUST 18, 1987

Disc. re. Indo- 518
Sri Lanka Agreement

dash and another palicy for the people of
Tamils in Sri Lanka? You have carved out a
country for Bangladesh but for Tamils you
are giving a continuous unit and that too
subject to a referundum. You carve out a
saparate country for Bangladesh and =
continuous unit for Tamils.

That too subject to-a referendum for Sn
Lanka Tamils. Thousands of people died,
Property worth thousands of crores was
destrayed. Having signed the agreement
with Shri Rajiv Gandhi, Shri Jayawardene,
the Sri Lankan President, has gat the audac-
ity of saying that integration of the Eastern
Province with the Northern Province was a
temporary arrangement and that he would
canvas against the proposed referendum.
Just now, an han. Member from the Con-
gress side was saying that there was a
changeaf heartin Mr. Jayawardene. He said
that #t is only atemporary ‘arrangeament and
that too he would canvas against the refer-
endum. Is it achange of hearn? How can the
Government of India believe him? ShriJaya-
wardene has spent 7.5 lakhs US dollars to
carry on the oppressive war not against the
external forces but against the innocent
Tamils. It is a unique example of a poor
country which spends over 30% of its annual
budget, not for defence orfor External Affairs
but to subjugate the poor citizens, the
Tamils. The Tamil people whose origin in
that Insland dates back 2000 years or more
are now subjected to such a humiliation by
this Accord. So, this accord is an insult ta the
Tamil race, to the 2000 years old reputation,
culture and civilization.

Mr. Balasingam saysthat “our pivulems
and proper modalities shouid be worked out,
ensuring the security of our peopie and our
cadres.” These things are no! discussed,
these things are not planned out. These
things are not detailed out. So, just to show
the world that the problem is solved for the
sake of Accord, it is rec8rded, Sir. The
Government of India is ‘ily responsible for
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the life of every Tamil, says Mr.
Prabhakaran. The Tamils do not think that
the Indo-Sri Lankan accord could provide a
permanent soluton for their problems. Sir,
Shri Prabhakaran says: “the day is not far off
when the Sinhalatacist monster will swallow
the Indo-Sri Lankan Accord. Ony an inde-
pendent Tamil Eelam would solve the Prob-
lem”. It is their feeling. { would like to remind
Mr. Kolandaivelu. It is stated in ‘The Hindu’
newspaper. He can go through. If he wants,
| can give him the Xerox copy of the particu-
lar article.

SHRI P. KOLANDAIVELU: Has Mr.
Prabhakaran said so? Does he say so? |
think he did not utter a word about this.

SHRI N. V. N. SOMU: Yes, it is there.
You please go through ‘The Hindu’newspa-
per. Only independent Tamil Eelam would
solve the problem. It is mentioned there. Sir,
| do not want to go into the Accord in detail
which has already been dealt with by my
colleagues here. But before | conclude, |
want to say that till the separate Eelam is
carved out as it was carved out in the case of
Bangladesh, the accord will be only for the
purpose of record and not for reality which
will wipe out the tears of the millions of
Tamils. Thank you.

SHRI BIPIN PAL DAS (Tezpur): Mr.
Deputy-Speaker, Sir, as | was listening to the
speechaes, the other day, of my good friends
Mr. Unnikrishnan and Mr. Reddi and also the
running commentary from that side, when
our people spoke, | was wondering whether
they were really serious about this debate at
all. Today, there Is some atmosphere of
seriousness. But Mr. Unnikrishnan and Mr.
Jaipal Reddy did not appear to be serious at
all on the subject matter of the debats.

14.11 hrs.

[SHRI ZAINUL BASHEER in the Chair]
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They raised the debate for the sake of
raising it and they also opposed the agree-
ment forthe sake of opposition. Sir, | listened
to Mr. Madhav Reddi also. The whole
speech of Mr. Madhav Reddi is full of “ifs”
and “buts" and nothing more. The Govern-
ment cannot proceed to deal with a matter
like this and sign an agreement on the basis
of doubts and suspicions. We have to take a
step, a bold step forward. | do agree, there
are risks. What is that agreement where
there is no risk. What is the stepthat you take
where there is no risk. Even if you walk out
from this Parliament House, there is a risk of
being knocked down. Risks are always
there. We have to face and take that risk.

The question is, whether there is a solu-
tion or not. So far as my friend from DMK is
concerned, | do not want to refer to his
speech. It is because, If AIADMK is on the
right side, DMK must be on the left side. if
AIADMK is on the left side, DMK is on the
right side.

SHRI NARAYAN CHOUBEY (Midna-
pore): Why do you not bring an accord be-
tween DMK and AIADMK?

(Interruptions)

SHRI P. KOLANDAIVELU: As far as
AIADMK is concerned, we are always onthe
right side.

(/nterruptions)

SHRI BIPIN PAL DAS: The main ques
tion is, whether you want a political solution
to this problem or a military solution? That is
the ‘main question. If you want a political
solution, this accord is the answer. | want to
know from the hon. Members opposite
whether they can produce ancther docu-
ment better than this agreement to solve this
problem, i they could come with it, of course,
this can be examined. ! they cannot, this
agreement is a political answer to the politi-
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cal problem in Sri Lanka. Anybody opposing
this agreement will only encourage JVP and
other Sinhalese extremists.

Onthe one hand, the process of surren-
der of arms has started and on the other, the
process of withdrawal of Sri Lankan forces
has also started. General amnesty has been
declared for all Tamil militants. Are they not
positive developments in the present situ-
ation? Do they not mean that steps are being
taken to implement this agreement? Are we
not on the right road? Now, Mr. Madhav
Reddi has referred to the bomb explosion.
Well, bombs are exploded and are being
exploded every where. Is there no bomb
explosion in India? Bomb explosion is done
by extremists and there are extremists in Sri
Lanka. It does cenainly concern me. | con-
demn it. But that is not the reason for con-
demning this agreement. This is the point, |
wanted to make. My friend, Mr. Madhav
Reddi raised this point. So, | say that some
steps have been taken, positive steps have
been taken in the implementation of this
agreement. This is the very happy augury.

This agreement is a frame-work of du-
rable solution to the ethnic probiem in Sri
Lanka. This meets the basic aspirations of
the Tamils. What are those aspirations?

They desire 1o be recognised as a dis-
tinct ethnic entity. Political autonomy for
managing their political future, devolution of
political power to meet this objective, recog-
nition of Northern and Eastern Provinces as
areas of historical habitation of the Tamils
and acknowledgment and designation of
Tamil as one d¢f the official languages.

These are the basic aspirations of Tamil
population of Sri Lanka. Have these not
been met by this agreement? If the agree-
ment satisfies that these aspirations are
being met, then no use raising doubts and
suspicions about the final success of this
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agreement. | want to ask the critics of this
agreement whether what | am saying is
correct or not. This agreement lays down the
process by which these aspirations of the
Tamil population can be fuffilled. This is my
contention.

A question has been raised “Does the
agreement go astray from December 19
proposal?” Mr. K.P. Unnikrishnan raised it.
Mr. Unnikrishnan does not know that in
December 19 proposal, Northern and East-
ern provinces ware considered as two sepa-
rate units. This agreement made Northern
and Eastern provincaes one single unit. Is it
not animprovement? Have we gone astray?
It is very much an improvement that Presi-
dent Jayewardene agreed to treat Northern
and Eastern Provinces as one single unit.

A question has also been raised about
referendum. Referendum is a democratic
process. In such a matter where there are
disputes in a particular area, referendum
has to be taken. What is wrong in it?

SHRI NARAYAN CHOUBEY (Midna-
pore): Relerendum has to be taken in Ka-
shmir.

SHRI BIPIN PAL DAS: Just watit. Itis a
principle. Now Mr. Unnikrishnan compared
this referendum with the demand for plebi-
scite in Kashmir. Fantastic. | never thought
Mr. Unnikrishnan would make such an irre-
sponsible statement at this time. Are the
questions same? Referendum within the
unity and integrity of Sri Lanka is one thing
and demand for plebiscite in Kashmir to
disintegrate Indiais adifferent thing. Thetwo
things are entirely different. Can there be
any comparison? | am surprised that Mr.
Unnikrishnan raised this question.

This referendum will be held under the
supaervision of the Election Commission of
India. Is that not enocugh guaranee that
there will be free and fair conduct of the
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referendum? | must thank that Mr. Jaye-
wardene agreed to utilise the services of
Election Commission of India to supervise
this referendum and, this is not a very small
thing.

Now some friends said that this referen-
dum may be postponed by Mr. Jaye-
wardene. Yes. K the situation is not quite
congenial for holding a referendum, if Presi-
dent Jayewardene postponed it, what do
you lose? The United Eastern and Northern
provinces will continue to be a single admin-
istrative unit. If the referendum is postponed,
the united unit of Eastern and Southern and
Northern provinces will continue. What is
wrong? What do the Tamils lose? They will
not lose anything and the referendum, as |
said, will be held under the supervision of the
Indian Election Commission.

I am sorry that Mr. Unnikrishnan quoted
Mrs. Bandaranaike as saying that Indian
peace keeping force was an occupation
force. Mr. Unnikrnishnan should know that in
1971, it is Mrs. Bandaranaike herself at
whose request Indian Peace force went to
Sri Lanka to put down the insurgency of the
JVP.

SHRI INDRAJIT GUPTA (Basirhat):
Our forces did not go. We sent arms.

SHRI BIPIN PAL DAS: We sent arms.
All right. Mrs. Bandaranaike at that time
wanted our help. She wanted our help in
order to fight the terrorists there. Today, she
might have something else in her mind.
Perhaps, she is simply imitating the practice
of some of our Opposition Leaders who
would say onething while in power and
would say something else while in the Oppo-
sition.

SHRI P. KOLANDAIVELU: Not all...

(Interruptions)
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SHRIBIPIN PALDAS: ltis like my friend
Mr. Madhu Dandavate. | think | am right.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): Sir, since Shri indraijit
Gupta has raised a point, the Prime
Minister's statement on 31st July reads:
“hon. Members will recall that the same
organisation i.e. the JVP., engineered a
large-scale insurrection in SriLanka in 1971,
the then Prime Minister Mrs. Bandaranaike
had asked for assistance 1o put down this
insurgency and we had given prompt and full
assistance.” That is the record.

(Interruptions)

SHRIBIPIN PAL DAS: Thatis what has
been said. Now, let it be clearly understood
that the Indian peace-keeping force is there
in Sri Lanka at the invitation of President
Jayewardene. That was very clearly under-
stood. The moment he feels that it is not
necessary, certainly our troops will come
back. | must take this opportunity to con-
gratulate our Prime Minister and President
Jayewardenefor their courage, Wisdom and
statemanship in signing this historic Agree-
ment which is unprecedented in the annals
of international relations. They have done
great service not only to the people of Sri
Lanka but also to the cause of peace in the
world. They did sign this at the risk of lives,
As a matter of fact, our Prime Minister actu-
ally faced that risk and President Jaye-
wardene is still perhaps facing it.

Some people while discussing this
Agreement tand to miss the wood by count-
ing the trees. | am not going into the details
of allthe clauses. There is no point in it. What
isthe overall impact and the consequence of
this Agreement. What is the vital and impor-
tant point? The doubting Thomases will
continue to doubt anything and everything
on earth and they only get lost in an atmos-
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phere of confusion or sometimes in a psy-
chic ailment.

What is the overall significance of this
Agreement? Firstly, this is a bold attempt to
solve the ethnic crisis in Sri Lanka. The ball
has been set into motion and | hope that the
people of SriLanka - Tamils, Sinhalese and
others-will rise to the occasion and allow
their wisdom and discretion to prevail and to
play the desired role in implementing this
Accord.

Secondly, this Agreement ensures
unity, integrity and stability of Sri Lanka. This
is important notonly for Sri Lanka but also for
us. We cannot afford to look on while our
neighbour's house is on fire. it is in our
interast, therefore, that the unity, integrity
and stability of Sri Lanka is ensured and
guaranteed.

Thirdly, this Agreement has further
strengthened the bond of friendship be-
tween India and Sri Lanka. This in itself is a
great achievement of our Prime Minister.
Abiding friendship with neighbours is not
only a basic requirement for us but also one
of the major objectives of our foreign policy.
We have set an example for the whole world
that problems among neighbours can be
resolved bilaterally if there is a will and
honast intention to do so.

Fourthly, The Agreement has stren-
thened the SAARC and | need not dilate
upon the importance of SAARC in this
House. Everybody knows it. Our success in
reaching this Agreement with Sri Lanka has
opened the doors for similar approaches to
resolve problems with other members in our
neighbourhood. That is very important.

Fifthly itisinthe geo-strategic interest of
India that Sri Lanka does not stray into the
bye-lanes of international manoeuvres. Sri
Lanka has conceded four major points which

AUGUST 18, 1987

Disc. re. Indo- 524
Sri Lanka Agreement

had been causing us worries for quite some
time. Now, SriLanka has agreed that she will
not allow Trincomalee to become an Ameri-
can naval base. The tank farm contract with
a Singapore-based firm which is a proxy of
the U.S. interests is to be scrapped and the
project, henceforward, will be a joint Indo-Sri
Lanka project. The Agreement for the Voice
of Amarica transmitters in Sri Lanka will be
reviewed. Fourthly, the role of outside agen-
cies and mercenaries is also to ba reviewed
to conform to Indian interests. These are
very significant steps in our favour. In short,
Sri Lanka has become a pan of India's
strategic orbit, denying any other power......

SHRI ANIL BASU (Arambagh): Is it a
pan of the Accord?

SHRIBIPIN PAL DAS: it is my interpre-
tation. | am giving my interpretation.

Inshort, Sri Lanka has become a part of
india's strategic orbit, denying any other
power, regional or extra-regional, any role in
the island without India’s consent. This is a

very vital points which we must take note

SHRI INDRAJIT GUPTA: | hope the
hon. Ministerwill disagree with your interpre-
tation.

SHRI BIPIN PAL DAS: He might dis-
agree. But it is my interpretation.

From all these considerations, this
Agreement will help to further strengthen the
non-aligned movement and to ensure the
health and development of the South Asian
region free from the interference of outside
powaers.

I ~onclude by saying that the most
important and significant thing that has
happened is that two non-aligned countries
have cometo an agreemant to resolve avery
difficult problem without the intervention of a
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third power. This is a great victory for the
principle of bilateralism which we enunci-
ated at the time of signing the Simla Agree-
mant. This is also a great victory for the non-
aligned movement.

SHRI NARAYAN CHOUBEY (Midna-
pore): Mr. Chairman, Sir, we welcome this
Accord which has now come, but not with
euphoria; nor do we denounce this Accord.
What has it achieved? We hope that it will
end violence, we hope that the extremists
and otherforces will lay down their arms, that
the northern and the eastern Tamil areas will
be coming under one administration, that
attempts to make the Sri Lankan Port Trin-
comalee a base of Amarican forces will not
succeed and that the anti-India propaganda
from the Voice of America Radio Station
would end. These are good things.

The economy of Sri Lanka was crack-
ing, was being shattered day by day, 25 per
cent of their budget was being spent to curb
this so-called terrorism or extremism as Sri
Lanka may call it. But it is one thing to have
an Accord and another thing to have the
Accord implemented. Actually we have seen
the Punjab Accord and how its implementa-
tion has taken place. There are other Ac-
cords also. Accords rneant to add a feather
tothe cap of the Prime Minister are one thing
and implementation of the Accords is an-
other thing. We only hope thatthe Accord wil!
be implemented....

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): | did not want to inter-
rupt the hon. Member but | just want to make
it clear that this 1s an Agreement, not an
Accord, not a Treaty, nota Pact, notanything
else. It is an Agreement. Therefore, please
refef to it as an Agreement.

SHRINARAYAN CHOUBEY: We hope
it is so. This Agreement, as today's bomb
blast has proved, is not likad by large num-
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ber of Sinhalese. The Prime Minister of
Cylon was absent when this Agreement was
signed and we know, our Tamil brothers had
fo take up arms under compulsion to face
Sinhalese violence and chauvanism from
which this Cylon people are suffering. it still
persists. We cannot forget this thing.

So, Sir, there are many genuine appre-
hensions. First of all, we wish it asucess. But
that does not mean that if anybody has
shown some apprehension, somefears, you
will say, that he is anti-Agreement. This is not
correct. Even it has been referred in the
‘Indian Post’ dated 12.8.87 that our present
President has expressed his apprehension
on this Agreement. He has himself ex-
pressed apprehension. | hope, that our
Minister will give reply to that.

Regarding the role of the Indian Army,
who controls this army? How long will it stay ?
Shri Jayewardene.......

(Interruptions)

SHRI BIPIN PAL DAS: He read ‘Indian
Post’. What is the data?

SHRINARAYAN CHOUBEY: ltisdated
12.8.87. It has reported that our President
has not liked this Agreement. {Interruptions)

The Indian Army is under JJayewardene.
How long Indian Army is required to stay
there? When will it come back? What hap-
pens when it departs? What will happen to
Tamilians who are genuinely afraid? We
know Sinhalese chauvanism. They don't like
the present Indian army. Even as a peace-
keeping force, nobody likes foreign army to
stay there for long. That is very objection-
able. What will be done if after the departure
of Indian Army, Tamilians are attacked?
How do you save them? This is the question.
Tamilians are giving up their arms. After the
laying down of arms to the Indian Army,
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Tamilians will not be able to putan endtothe
chauvanistic ideas of the people of Cylone if
they are attacked. Is itafactthat Indian Army
is going to stay there, if not as a peace-
keeping force as an occupational forca?
This is a very difficult thing.....

{Interruptions)

SHRI SAIFUDDIN CHOWDHARY
(Katwa): It is an occupational hazard.

SHRI NARAYAN CHOUBEY: it s ditfi-
cult to believe Mr. Jayewardene also. Jaye-
wardene is a very old politician who has
made, many twists and turns in his career.
There are many times in the past when he
had agreed to the Indian points. Againonthe
nextday he wentback. Recently he said that
he has been compelledtotake aid from India
because he did not get aid from USA. USA
has declinedtogive aid. Now, Sir, whatisthe
roleof USA? USA has welcomed the accord.
In Bengal, we have a proverb, “Do not be-
lieve, do not like snakes who laughs.”

(Interruptions)
AN HON. MEMBER: Can it laugh?

SHRINARAYAN CHOUBEY: It laughs
sometimes before it bites. USA’s imperial-
ism is known to world peace. Mr. Reagan
supported the accord. This accord does not
aliow US forces to come to Trincomalee.
This accord does not like VOA to occupy Sri
Lanka. Even then American imperialism
supports this accord.

Isitnotatact thattha Indian army willbe
only taking arms from the Tamil mifitants and
then a situation will be so created that India
cannot come out of this situation and is
compelled to stay there and the American
impaerialism will have the last laugh? This is
the danger which | point out.
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Four or five days back the US imperial-
ism has strengthened its bases in Deigo
Garcia. It is because of the Amaerican impe-
rialism that now the entire middle-east is
burning and the gulf is burning. When such
an imperialist America is supporting this
agreemaent apprehensions arise. Why is it
so?

There are many groups among the
Tamil militants. There are LTTE, EROS,
TULF, TELO, PLOTE etc. Of course, the
most influential among them is the one of
which Mr. Prabhakaran is the leader. The
fact is that even now what we are noting with
concern are the bomb blasts. Today also
there was a bomb biast in the Parliament
there. We are noting in the Press that Mr.
Prabhakaran and his friends are not very
serious about laying down the arms. They
are saying, it has come in the Indian Press
also, that a section of them are working so
that this Accord does not succeed. | don't
know.why. They are making a propaganda
againstthg Indian army. They say thatitisan
agreement between India and Sri Lanka,
and the Tamil people of Sri Lanka have
nothing to do with this. Is it the way a respon-
sible leader has to speak on the agreement?
These pitfalls are very much thare for which
an answer must be given by the Government
of India.

You are dealing only with the group of
Mr. Prabhakaran. The Governmaent of India
should deal with other groups also, if youdo
so you are so good. it has not been men-
tioned in the agreement. Of course, you
should be very serious of Mr. Prabhakaran
and his group because they are the strong-
estones. Butthere are other groups also and
you have to see that they don't fight among
themselves. We sometimes see that the
Tamils fight among themseives, killing each
other and annihilating each other. They are
on an annthilating campaign!
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If these things are sorted out, only then
this agreement is going to be successful.
Otherwise the doubts and apprehensions
which have been expressed by many will
nullify and we shall be in an endiess dispute
and we won't be able to come out or live in.
That will be the position.

[ Translation]

Itwillbe justlike the case of asnake and
musk-rat. If a snake has a musk-rat in his
mouth neither ha can swallow it nor throw it
out.

KUMARI MAMATA BANERJEE
(Jadavpur): As you C.P.M. people have in
Bengal.

SHRI NARAYAN CHOUBEY: She has
nothing except C.P.M. in her mind. It will be
all right if she is asked to keep a photograph
of C.P.M. and worship it.

KUMARI MAMATA BANERJEE: Nei-
ther we shall allow you to swallow nor throw
it out.

[English]

SHRINARAYAN CHOUBEY: Againwe
wish this agreement all success. | want to
end by saying that wae want this agreement to
be a success, let peace prevail in Sri Lanka,
ietthe Tamil brothers enjoy full autonomy, lel
the eastern and the northern parts unite and
getfull autonomy. But what will happento my
questions? We want them to be answered.
We are whole-heartedly supporting the
agreement. But supporting does not mean
that we cannot put questions. We hope that
he will give the answaer.

SHRI INDRAJIT GUPTA: Sir, through
you may | request the hon. Minister to inform
the House of whatever news they have offi-
cially received about this very disturbing
incident, that is, the attempt on President
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Jayewardene's life afew hours ago? We are
getting all sorts of news but we do not know
whether they are reliable or not. He must
have got some official version. He might tell
us what has happened.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): Sir, we have been in
touch with Colombo since this morning. The
earlier repont was that there had been an
explosionin Parliament. Thatis notthecase.
The explosion took place inside the Commit-
tee Room of Parliament when the President
was about to address the parliamentary
group of the ruling party. This is the informa-
tion we have got from our High Commis-
sioner on the telephone. The incident took
place between B.50 and 9.00 AM. According
to the latest information the President him-
self spoke to the High Commissioner after
the attack. The President has mercifully
ecaped unhurt. But accordingto the report at
10 AM several Ministers and Members of
Parliament had been injured. Some of them
badiy.

Then there was a second telephone
conversation in which it was said that the
Minister for Internal Security, Mr. Lalit Athu-
lathmudali had been fairly seriously injured
and two other Ministers, Mr. Vincent Pereira
and Monique Jayavikrama and also Mr.
Percy Samaravira, Chief Whip and Minister
of State.

Sir, these reports are all received onthe
telephone. | am not sure whether they are
100 per cent correctbecause there seemsto
be some confusion and conflicting mes-
sages.

Another repon said that four Ministers
and 20 MPs had been injured. Two or three
grenades had been thrown into the meeting
and the people who threw them are reported
to have escaped. The message that we got
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at 1350 hrs was that one Member of Parlia-
ment has unfortunately died and that one of
the Ministers has been seriously injured in
the abdomen and neck and has been
operated upon. As soon as | have any more
information | will let you know. The President
and the Prime Minister have sent messages
to the President of Sri Lanka.

SHRI SOMNATH RATH (Aska): Mr.
Chairman, Sir, India was all along saying
that the ethnic problem in Sri Lanka shouid
be solved politically and not by force. The
democratic method is the only method of
getting long-term solution.

This ethnic problem in Sri Lanka has
been discussed in the House more than
once. | only want some of the Opposition
Members to recollect that it had been stated
during the debate by some Members of this
House that india should take extreme steps
to put an end o the mass-killings in SriLanka
and the reply given by the Minister had not
satisfied them. They were also demanding
that extreme steps should be taken by the
Government. It had been said during the
debate that Pakistan has also supplied arms
to SriLanka and the foreign forces were very
much on the soil of Sri Lanka-those forces
who are against the interests of India. Under
these circumstances, is this agreement not
unique and historic agreement? It is the first
agreement of its kind in the whole worlkd
accepting peaceful coexistence and values
of non-alignment. Rightly our beloved Prime
Minister Shri Rajiv Gandhi has stated that
the agreement proved that the non-aligned
countries can solve their problems without
interference of big powers.

There are about 1 1/2 lakh Tamil refu-
gees in our country. At whose cost? What
are their miseries? To solve their problem,
this agreement is the only solution. It has
been commented that why should the Indian
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Government enter into agreement with Sri

Lanka and why not with the Tamil militants.

Can there be restoration of confidence be-

tween Sri Lanka Tamils and Sinhalese un-.
less there is some protection? Because of

the agreement between President Jaye- .
wardene and the Prime Minister of india, the
Tamils in Sri Lanka now feel that they have
a protection. Our forces there to maintain
peace have boosted their confidence.

"Sir, the foreign forces, who are against
Indian interests, were showing their pres-
ence in Sri Lanka. Thare was a grave threat
to our region. There was a concentration of
naval forces in the Indian Ocean. Some
foreign powers were very active to utilise the
ports of Sri Lanka for their own interest. It
was a threatto peace. This agreement is not
only a solution to peaceful coexistence and
sending the Tamil refugees to SriLanka and
maintain peace in Sri Lanka, but also has got
another significance. That significance is
that we are 10 guard the strategic points of
our country from south. There was invasion
to this country from north. If the situation that
was existing in Sri Lanka would have been
allowed to continue, who knows some other
power, hostile to us, would have utilized Sri
Lanka as base and it would have been a
grave threat to our independence.

SHRI NARAYAN CHOUBEY: Who is
that power?

SHRI SOMNATH RATH: My friend
knows that power very well because he

Sir, even the Nobel Prize for peace has
been suggested for our Prime Minister Shri
Rajiv Gandhi and Shri Jayewardene. The
news that we have received that there was
an explosion in the Parliament, necessarily
provés are fact or else raises a sufficient
suspicion that some forces are out to sabo-
tage the agreement. There are some forces
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that are out to destabilise the non-aligned
countries. It has come out in the newspa-
pers; at least, one newspapers in Bombay
has mentioned, how the CIA is acting.

In this House we have expressed our
santiments that the Indian Government
should play some important role and the
Government policy was that this problem
has to be politically solved. There was no
other alternative than this agreement. We
should be optimistic and should not be pes-
simistic. At this juncture it is our duty to
support this agreement, strengthen the
hands of our Prime Minister, Shri Rajiv
Gandhi, so that India can proceed further
and see that the agreement is implemented.
We should now give suggestions how best
the agreement can be implemented.

This is a national issue; it is not a party
issue. We should not oppose it for the sake
of opposing it. It was stated by some Mem
bers, at least by one Member, thatourforces
which are there for peace, may be the force
for occupation, Certainly not. The forces that
ware trying to go to Sri Lanka for occuption
have been averted by this agreement anc
the Tamilians there will now enjoy all political
and civil rights and live there as honourable
citizens having same and equal footing with
others. This agreement has given much
more than the basic demands of the Sri
Lankan Tamilians. They have now on griev-
ances. '

It was stated that the Prime Minister of
Sri Lanka did not attend the function, but it
has been reported later that he welcomed
this agreement......(Interruptions). Let us not
import our own ideas into these things and
say whatever we like.

Our Prime Minister purchased peace at
tha risk of his life. Now the life of the Presi-
dent of Sri Lanka is at stake. Under these
circumstancas, we should not say that this
agreament is notin favour of the pecple of Sri
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Lanka or India, but we should extend our
sincere support to this agreement and see
how best it can be implemented.

After this agreement, India and Bangla-
desh are going to reach an agreement for the
repatriation of about fifty thousand tribals,
mostly chakmas, to go from India to Bangla-
desh. Sir, for the removal of apartheid and
racists’ operations in South Africa, India has
taken a lead. India is the Chairman of the
‘Africa Fund'. South Africa is the biggest
~rison in the whole world. Under all these
¢ cumstances, the action taken by our
F me Minister is really praise-worthy.

On~c - jainlrequest alithe MemL -rs of
this House, especially our friends in Op, Jsi-
tion, for the sake of national interest, let us all
join hands together to see how best these
issues can be soived and our national inter-
est is safeguarded.

KUMARI MAMATA BANERJEE: Sir,
what happened in Sri Lanka today, should
be condemned by the House.

SHRI BIPIN PAL DAS: Sir, what hap-
pened to her proposal? | think the Chair
should agree to condemn the incident that
took place today in Sri Lanka.

MR CHAIRMAN: Yes, it will be done.

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Sir, while discussing the
Agreement my learned friends from both
sides have 'exptassod their views, by and
large, appeciating this Accord. My party
Shiromani Akali Dal, under the leadership of
late Sant Longowal and the present leader
Sardar Surjit Singh Barnala, has always
welcomed the peacaeful solution of the prob-
lems through negotiations. Sir, in this House
we have discussed many times the problem
of Sri Lanka, buttoday we are discussing the
Sri Lanka Accord. Sir, this Agreement will
certainly strengthen the hands of nationalist
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forces who want the unity, integrity and
sovereignty of Sri Lanka to be honoured by
all. The continuous disturbences in Sri
Lanka could result in the accumulation of
weapons by the Imperialist forces. So, with
this Agreement, we are now in a position to
safe-guard this interest also. The terrorism
from both the sides was the cause of esca-
lation of this conflict and by this Accord the
terrorism which was created by certain ter-
rorists’ group has come to an end.

So, Sir, while appreciating the step
taken by our Hon. Prime Minister to bring
peace in our neighbouring tiny island and
also at the same time expressing good
wishes for the success of this Agreement, |
would like to refer to the Punjab Accord
which our Prime Minister, Shri Rajiv Gandhi
signed with Sant Longowal. The success
and failure of the Agreement and Accord
depends upon its honest implementation. |
would urge upon the Government and espe-
cially the Prime Minister that the way he has
taken daring step to solve the problem of Sri
Lanka, he should alsotake effective steps to
implement the Punjab Accord.

15.00 hrs.

Asfarasthis Indo-SriLanka Agreement
is concenred, you have talked to people on
all sides. You have also guaranteed general
amnesty to many. But when it comes to
Punjab, why are you not prepared to release
the Jodhpur detenus? Only 157 perons are
to be released. There are only 157 army
deserters. lf they are released, there will be
harmony and mutual trust and this will pre-
pare the ground to fight terrorism. f Punjab
Accord is to be honestly implemented, if you
want a joint effort to fight terrorism, you
should carry all sections of our society-
people who are nationalists and who want
the unity of couniry-with you. With these
words, | conclude.
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[ Transiation)

DR. G.S. RAJHANS (Jhanjharpur): Mr.
Chairman, Sir, Mr. Choubey calls it an Ac-
cord and our hon. Minister an agreement
which has been signed in Sri Lanka. It is in
itseff an historical Accord. In future, when-
ever the history of South Asia will be written,
| have no doubt that this agreement and the
manner in which our leader got it signed will
find very important place in it. It will be
mentioned in golden letters that such an
agreement was signed at the initiative of our
leader. For the last three years this entire
South Asian region was engulfed in inci-
dents of violence in Sri Lanka. Duringthe last
2 1/2 years we have been discussing Sri
Lanka problem in this House from time to
time and expressing disappointment. We
had never thought that this problem will be
solved, but a light in the tunne! and bright-
ness in darkness appeared and there has
been a nearabout solution to the Sri Lanka
problem. The accord has since been signed.
We have not paid our attention towards a
very interesting thing that has taken place
after signing this agreement. Most of the
western press have expressed doubt about
the implementation of the agreement. It was
their view that it is all right that the accord has
some how been, signed, but will it be imple-
mented or not? They have given a number of
reasons. The reasons are very
unimaginative. It proves that our so-called
friends in the Wastern world are not happy
because the agreement was signed without
seeking their help. Perhaps it is the first
occasion that two non-aligned countries
could arrive at an agreement on a very
complicated issue without involving any
super power. Itis said that press is very very
impartial in western world. But it is unfortu-
nate that on this issue they sided with their
leaders and not with the truth. | would like to
say this much that our Government should
put its heart and soul together to implement
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the accord in Istter and spirit. It is not easy to
implement it. Many apprehensions have
been expressed in this regard. But we may
not discuss these apprehensions in this
House because it may shake the selt-confi-
dence of our peace keeping force and our
Tamil brethern. It will also strengthen the
hand of those external powers which are
bent upon weakening India as well as Sri
Lanka.

For example, when Bangladesh be-
came independent, there were great jubili-
ations in this region. But the external powers
destroyed the democracy in Bangladesh
and set their leadership against India. The
above bitterness has receded to some
extent after the SAARC, but it is still there in
the hearts.Therefore, | would like to submit
1o my colleagues and brethernthatitis avery
crucial hour, a very delicate time. In this
daelicate hour, we should not express any
apprehension. We may show to the entire
world that we are fully capable and vigilant
and this agreement must be implemented.

There is shocking news being displayed
outside the Library, a despatch of the P.T.I.
Some thing wrong has happened in the Sri
Lanka Parliament or committee. A very bad
news iscoming. Therefore, we have to admit
that President Jayewardene is passing
through a lot of strain. He has mustered
great courage to arrive at this agreement
and we must congratulate him. Our entire
country is with him and the entire country will
stand by him, because It is a close relation-
ship between two brothers. We will not allow
this relationshipto end, Atthe same time, we
condemn any such atiack inside the Patlia-
ment or outside it. A resolution to this effect
should be passed by the House.

Finally, I would like to tell one thing that
all aspects have been included in the proc-
ess of implementation. | thank Shri Rajiv Ji
that he has provided lightto Sough Asiain its
real sense and at the right time and South
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Asia will remain grateful to him for ever.
[English)

DR. DATTA SAMANT (Bombay South
Central): Sir, for the last about three years
both the Tamils and the Sinhalese had been
fighting a bloody battle by killing each other.
Sofar about 14,000 people have been killed.
Few crores worth property have been lost.
Ladies were raped. What is happening there
is | think beyond imagination. It is a very
typical situation. With one-third population
on one side and the other two-third
population on the other side in the small
State who are economically backward andin
such a situation, ultimately the Government
of the country has to take a decision whether
it would be appropriate to take military action
or not. | think, as far as my knowledge goes,
I have never come across such a situation. |
have never heard such thing where both the
sides have lost so much. | have seen that in
the labour movement. After long struggie,
both of them will not be prepared to talk to
each other. They wantonly a solution. inthat
situation, 1 think it is a good thing that our
Prime Minister and the President of Sri
Lanka have done to bring both the sides on
a negotiating table to soive this ethnic
probiem.

Otherwise, until and unless one com-
munity is completely vanished, there will not
be any peace in that country. And the big
powaers are interested to take charge of that
situation. It is all right. Lot of things have
been said, e.g. that in the north, some bases
are there, affecting the security of our coun-
try. Tamils in India have links with the Indian
Tamils there. There is some opening for the
settliement of these people.

Sri Lanka is economically backward.
This is the time when that State should
develop. Pakistan, U.S. and Israel are trying
to take advantage of the situation there, and
have their roots in Sri Lanka.
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While arriving at this agreement, not
Accord, both the sides were not consulted.
Tamils were not consulted. Sinhalese were
not consulted. Unfortunately, among the
Tamilsthere are 4 orS groups. Some of them
are out to take the blood of the others. | will
give you credit for the agreement, only when
the agreement is implemented, and peace is
brought to this island. Then | think 100%
credit can be given. Efforts are being made,
butboththe sides are not prepared. The fear
in the minds of Mr. Prabhakaran and the
other people are genuine. They are fighting
for five years. Suddenly you tell them:
‘Surrender your arms’. URtimately, they may
be killed by the Sinhalese, and the Tamils
will become halpless. Anyhow, the
Governmaent has forced them, and has told
them that their security will be taken care of.
Gradually they are agreeing. Gradually
Jayewardene is releasing the prisoners. In
that sense, both the sides appear to be
making honest efforts.

Mr. Jayewardene has to be believed.
He is a senior politician. | think that in 1957
he was against the Sinhalese. At that time,
his stand was different different from the one
he is taking now. He was criticizing the
Bandaranaike's Government then. Subse-
quently he says he has changed, and has
changed his stand. These senior veteran
politicians are changing their behaviour
suddenly. So, our Prime Minister has to be
very watchful.

A lot of things are happening in our own
country. There is a lot of criticism against the
Government here. Perhaps in order to cre-
ate a better image for it within the country
and to show how active our Government is,
this has been done. During the discussionon
the Bofors issue, our Defence Minister said:
‘We have done such a good thing. But we are
discussing the Bofors here.' Perhaps you
might have decided to create an image
immediately. That may be one of the rea-
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sons for our Prime Minister to take immedi-
ate steps, giving publicity and what not.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): Not, fair. (/nterrup-
tions)

DR.DATTA SAMANT:{am notdenying
the work done. But it is the duty of this
Government to see that the agreement is
implemented properly, and you havetobring
both the parties - parties which are fighting.

There are some more points: in the
Provincial Council, there are ten members.
They have to be nominated. I think that there
are a good numbaer of Muslims in the North
and inthe East. Ithink you have to give them
two seats. In the eastern province, there are
a good number of Sinhalese in one corner.
They are asking for some seats. Our Mr.
Prabhakaran is not happy regarding that. ltis
not a small thing. It is more than a detailed,
major operation. It is a big surgery. Nobody
is having faith in the other. Out of these ten
seats, | think some three seats will definitely
have to be given. About the remaining
seven, | think quarrels have already started.
Our Mr. Prabhakaran says he wants a major-
ity of seats. EROS says it wants two seats.
Even Mr. Amrithalingam says he wants a
minimum of one seat. So, you should be
cautious in this regard. You must consult Mr.
Jayewardene and see how this is goingto be
done ultimately. This is a question of admini-
stration. People are not going to have faith.
| think our people will have to show a high
degree of skill in arranging these things.

The battle there is going on for the last
five years. Initially, there were two nations
there; one was the Tamil, and the other
Sinhalese. The Britishers brought them to-
gether and made them into one Ceylonese
nation. In such a type of situation, we have
killed 14,000 people. India's planes have
gone there, dropping food....{/nterruptions)
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SHRI K. NATWAR SINGH: We have
not killed. (/nterruptions)

DR. DATTA SAMANT: | meant those
sides. (Interruptions) | mentioned in the
beginning that both the sides %ere engaged
in the battie. Even monks were killed. They
are also fighting. Whatever is happening,
Sinhalese do not have beliet. They are
deadly against the President there. You
have to develop faith in the minds of such
people. Nobody likes a foreign army; India
will not like anybody’'s Army coming and
staying here. in such a situation, how are you
going to work further and arrange things?
Today, there is dissatisfaction all round.
There are some other points also.

The American transmitter is still there.
They have assured you that within 24 hours
they will remove it, but they have not done it.
It is for you to judge how Reagan and other
people are honest. | do notknow because so
far as my knowledge goes they have not
removed it from there. They may be playing
some mischief with the Indian people; that is
how it is to be judged. | do not understand
how these things are going to happen and
how they are going to work there. Tomorrow,
it a referndum takes place, again the Mus-
hms and the Sinhalese will participate in it.
This is not going to satisfy you. According to
this Accord, you are going to from north-east
and Tamil zones and are going to give them
the status. | have read about itinthe Accord.
What are the powers for them? Who will
control the law and order situation, Will it
controlled from the Centre or the State, it is
not like Indian Constitution. What is their
Constitution? The States which are formed,
north and east and our zone, according to
this Accord, what are the constitutional
rights for them? It is not mentioned in the
Accord. Who is going implement the law and
order problem is going to be an issue?

SHRI P KOLANDAIVELU: &t will be-
come oneg administrative unit.
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DR. DATTA SAMANT: Who is going to
controlthe law and order situation? What are
the powers for them? Tomorrow if Jaye-
wardene says that he is going to control the
law and order situation, then everything will
be spoiled. You aré passing through a very
serious . situation. After today's decision
everbody will become cautious. Mr.
Prabhakaran says that they are laying down
the arms because the Indian Government
has taken charge of their protection. But
after today’'s decision - some of the things
have already happened - again they are
going to retaliate. This is more than a com-
munal riot in India. A lot of things have been
said from both the sides. K is going to be a
massacre. Forget about the agreement or
the accord, it is going to boomerang on you.
Of course, it should not be there. { am not
criticising; | am just giving a warning. ltis the
duty of the Indian Government to take the
maximum interest in it and try to implement
these Accord fully.

At any cost Mr. Jayewardene must be
there. Now, Smt. Bandaranaike is criticising
it; her aim is to criticise it. If at all Mr. Jaye-
wardene is thrown away, then whatever
government is going to comae, it will be more
harsh and there will be a masacre in Ceylon.
Thereforse, it is nor just a publicity Mr. Hon.
Minister; not it is the duty of the Prime Minis-
ter and the Indian Government, at any cost,
to see that the terms of the settlement of the
agreement must be implemented to the last
stage. We are passing through a big crisis
and | hope you will be able to do that.
Remaining compliments | will pay you after
that.

PROF. P.J. KURIEN (ldukki): | rise to
supportthis agreement. On all accounts, this
agreement is historic one. | think that every
Indian can be proud of this Accord.

the other day | listened 1o the speech of
Mr. Unnikrishnan, the mover of this resolu-
tion. In spite of being a mover he is not
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present here. | am sorry to say that he was
so obsessed with the kind of political jaun-
dice that he could not see the brighter side of
the Accord at all. Listening to his speech, |
was reminded of a Malayalam couplet.

Sheeramulla Akidin Chuvattilvm
Chora Thanne Kothukinu Kauthukam

its meaning is that even in the udder of a cow
full of milk, the mosquito is interested in
bilood only.

| think this explains Mr. Unnikrishnan's
attitude. (/Interruptions)

SHR!I SOMNATH CHATTERJEE: You
compared Mr Unnikrishnan to a mosquito!
(Interruptions) The whole couplet is gone.

PROF. P.J. KURIEN: Inthis context you
can compare Mr.-Unnikrishnan to so many
things. Sir, He vehemently criticised the
Accord. He has a right to do so. | have no
complaint. But he seems to have forgotten
that this is an Agreement and not an award.
In an Agreemant, always two parties meet
half way. None of the parties can claim that
all their points have been met. This is an
agreement between our country and" Sri
Lanka. Therefore, we should not claim, and
we do not claim, that everything that we
wanted was achieved. But instead, we
should look at it from a different angle. Can
there be a better agreement than this? Is an
agreement betterthanthis possible, keeping
the unity and integrity of Sri Lanka in view?
Because that was the consistent stand we
were taking. Within the territorial integrity
and unity and sovereignty of Sri Lanka | do
not think that a better agreement that this is
possible.

MR. CHAIRMAN: Please conclude,

PROF. P.J. KURIEN: Whatis this? How
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many minutes are given?

SHRI SOMNATH CHATTERJEE: You
wasted time on a useless couplet.

PROF. P.J. KURIEN: | have spoken
only for two minutes.

MR. CHAIRMAN:The Minister has to
reply.

PROF. P.J. KURIEN: | have spoken
only for two minutes. | do not want to speak
then. (Interruptions)

SHRI A. CHARLES: You carry on. Do
not be silly.

PROF. P.J. KURIEN: | have spokenfor
only two minutes. Allthe others have spoken
for thirty minutes.

On all accounts it is the best.

Accord that is possible. Looking at the
Accord, | have to say two or three points.

First, the most important point is, was
the Accord necessary at all? In this very
House We discussed a number of times
about the Sri Lanka problem. All of us were
clamouring for a political solution of the
problem. Such were the killings going on in
Sri Lanka. Such was the genocide being
perpetuated on the Tamil minorities and
when a political solution has come now, what
are some of us doing? We are conducting
microscopic research to find out loopholes i
any in the Accord. Instead of seeing the
Accord in its totality and welcoming it, we are
asking what will happen if the Acocord fails
as if in any Accord, it would be written as to
what happens if the Accord fails! Shri
Madhav Reddi was asking, “What will hap-
pen if the Accord fails ?* It is not the angle by
which we should look at it. No, Sir, whether
the Accord has served a purpose? It is
fulfilling the objectives. The killing has been
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stopped. The surrender of arms continues.
SriLankan army is back to the barracks. Our
peace keeping force is there monitoring the
process. Is it not a success of the Accord?
To say that the Accordis temporary or again
to say that Mr. Jayawerdene is not sincere,
| should say, in the least, is uncharitable or
cruel.

The most important thing to be looked at
is, whether in this our interests have been
protected or not.

Anybody who has gone through the
Accord or has at least listended to the Prime
Minister's spesch know that we have re-
gainedthe lostinitiative inthatregion, inthat
political context, (Interruptions) is it a small
thing?

Again, we could ensure that, or Presi-
dent Jayewardene has asssured us, that no
more foreign elements will be entertained
there, those foreign elements which are a
threat to our security.

Wa could ensure that Trincomalee will
no more be used as amilitary base by foraign
countries. Is it not something to be proud of?
Is it a small thing?

S'r, above all, we find thal our Prime
Miinis er 1s being trusted by President Jaye-
wardene and the Sri Lankan Government to
solve an internal problem of theirs. Is it not
something to be proud of to an Indian? |
know that some people like Mr. Unnikrish-
nan and Company may not like it. But any
Indian citizen will feel proud of tt.

| do not want to take much time of the
House. Irequire only two more minutes time.

Mr. Unnikrishnan has said that this
agreement is a sell out of Tamil intarests.
But, you must have read in the newspapers
that the Budhists monks say that this accord
is a sell out to India. It is very clear thatthese
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are the two extreme positions. These ex-
treme positions show that the accord is cer-
tainly sound.

Sir, hon. Member Mr. Somu was speak-
ing sometime back in this House that the
accord is something that has been thrust
upon the Tamil people. Sir, | would like to
quote the Times of India: dated 6th August
from an eye witness.

"The massive turnout of some
200,000 people at the Sudumalai
Amman temple on the outskirts of the
city to hear the LTTE supreme
commander,Mr.V.Prabhakaran, yes-
terday was indicative of the new mood
of hope of the terrorised Tamils in the
Jaffna Peninsula”.

Sir, this is raported by an eye-witness.
Again | quote:

“Tuesday's meeting seemed to be an
occasion for them to celebrate the
event and people in hundreds turned
up from all over the Peninsula. In
contrast, in the pre-agreement situ-
ation, even holding a street-corner
meet would have bean difficult.

This is how the Tamils in Jaffna have
welcomed this accord. They poured out into
the street in south end to welcome the ac-
cord. On the day the accord was signed,
there was a lot of jubillation among the
Tamils in Jaffna. This is the fact,

Mr.Unnikrishnan himself has quoted,
Mr. Prabhakaran was saying that by this
agreement, India's influence on Sri Lanka
has increased. He has criticised it. Even if
that is true, why does not he like it? | would
only like to say that instead of reading too
much in the accord, they should try to see
what is written in the accord. This accord is
a historic one. This accord has brought
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home to our neighbours that we are inter-
ested in keeping their territorial integrity and
we are interested in keeping them in tact.
This message has gone to all our neigh-
bours. Sir, This accord is also avictory to the
non-allignment movement. Therefore,
Sir,this House should whole-heartedly sup-
port this accord. This accord also speaks of
the sagacity and statesmanship of our Prime
Minister. Those who cannot see it are only
just like blind men who say that it is dark at
noon.

SHRIM.S. GILL (Ludhiana): Ever since
the leader of the House, our Prime Minister,
Shri Rajiv Gandhi, made a statement on the
floor of the House on the 30th of July in
connection with the agreement between
India and Sri Lanka, we have been hearing
muktitudes of comments both from internal
media and international press. Some of
them have gone to the extent of calling it a
“historic agreement of the century”. And
some of the supporters of the Prime Minister
have recommendad both Prime Minister ,
Rajiv Gandhi, and President Jayewardene
for a Nobel Prize. And some of them have
called this agreement as a "monumental
victory of Indiandiplomacy”. They have also
called it "another feather in the hat of indian
foreign affairs”. But onthe other hand, some
of them have called this agreement as going
back to "square minus one of the Tamils".
So many commentaries are coming from

wgitferent aspects and different quarters.

As for me, | neither call it as a historic
agreement or a historic docunment nor | call it
as adocument of square che. | look at it from
a different angle altogether. if nothing else
has been achieved, at least it is a step
towards the stoppage of the flowing and
spilling of Sri Lankan blood, whether it is
Tamil's or Sinhalese’, on the face of Sri
Lanka. It is a document which
translation of the silent prayers nf thousands
ofthose sisters and mothers whowould goto
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the temples and pray for the safety of their
brothers, husbands and children. Again, this
is a silent echo of the moans of those or-
phans who are lying in the hospitals hatf-
dead. Therefore, in view of this, in my opin-
ion, Prime Minister, Rajiv Gandhi and Presi-
dent Jayewardene deserve our congratula-
tions-not only our congratulations but the
congratulations of all the peace loving
people of this world. Let these people know
that in the wars of today, struggles of today,
nobody can claim total victory on the other
party: no section can ever claim total victory
on the ather section. It will be the victory of
peace and forces of tranquillity only. Ulti-
mately, these forces can claim the victory
and nobody else in the wars of loday. It is in
this perspective that we have to look into this
document which has been brought about by
a tremendous effort of both the parties.

The agreement has been brought about
to meet, as the language of the agreement
tells us, the aspirations of the Tamilians whe
were struggling for obtaining certain objects.
Out of those, five objects have been detailed
in the agreemeant. Those are: recognition of
Tamil as a separate ethnic enttty, their nght
to govern themselves as a unit, recognition
of their language, recognition of the northern
and eastern provinces as one unt, political
autonomy with apportionment of powers
and devolution of authority onthem. Inorder
to achieve this objective, this agreement
which has been reduced into certain sen-
tences, has brought eastern and northern
units as one administrative unit although it is
subject to referendum ultimately. Although
there mav be something which critics call
that Jayewardene may allow certain Sin-
halese to enter the eastern province and
defeat the object of reterendum at a particu-
lar stage later on, the object for the time
being is achieved i.e. the unity of these two
provinces. Then, there is the autonomy
which is recognised inthe Agreement itsalf.
All these things have been achieved for the
time baing.
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Now there are reactions. As we have
seen in the news and read in the papers,
there was a reaction from both the sides—
the Tamilians and also the Sinhalese. The
reaction is in the form of blasts, in the form of
certain firings, and also inthe form of certain
statements condemning certain aspects of
the Agreement. It is not unusual. Whenever
there is an Agreement, there is always a
criticism from one side orthe other regarding
the lacunae because itis never cent percent
fulfilment of the desires of the parties. The
Agreement is always between the two and
this will continue. But there are certain les-
sons to be noted from this Agreement.
These lessons are very important for politi-
calthinkers and political pandits of India. The
first lesson is that the Prime Minister has
recognised one thing that those persons
who demand a separate State in a country
and those who speak with the barrel of the
gun, havetobe talkedto, as they were talked
to there. Although the object was complete
seperation, yet it was the negotiating table
whaere this matter was sort out and not in the
field. This lesson has gone through home
that these things have to be tackled on the
negotiating table peacefully. The second
lesson that is to be learnt from this Agree-
ment is that the hnguistic minorities, the
ethnic minorities, or even the religious mi-
norities, whosoeverthey are, whenever they
come forward with certain demands, when-
ever they come forward with their aspira-
tions, they are entitied to self-determination
and they are entitled to hava their own say or
express themselves before the majority or
beforethe country. They may be accepted or
may not be accepted, but the reasonable
thing is that they have a right to be heard.
This is the second lesson which has gone
home by this Agreement. The third lesson is
that in spite of all this which has happened
and in spite of all the corpses and the deaths
which have taken place, it is only the talk on
thatable, itisonly the mutualunderstanding
which can bring peace and make the people
live within one country, and the unity of the
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country, the integrity of the country is far
more superior than the minor aspirations of
those people. This is the third lesson. There-
fore, these lessons should be taken to heart.

| congratulate our Prime Minister and
our Foreign Affairs Minister for having en-
tered into this Agreement boidly. Let us hope
that with the strength and spirit which has
been brought about, we execute this Agree-
ment there with all the force at our command,
and let the world know that whatever has
been said is to be executed. With these
words, | again congratulate them.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
K. NATWAR SINGH): Sir, before | reply to
the various points raised in the debate which
began on the 11th of this month and has
continued today, | will just like to say that the
Prime Minister has spoken to President
Jayewardene. President Jayewardene has
addressed the Nation on the Sri Lanka Na-
tional Television and condemned terrorism.
lam sure, the House will join me incondemn-
ing this act and also to send our sympathy to
the bereaved family, and to wish speedy
recovery to all those who have been injured
in the incident this morning in Colombo.

| want sincerely thank the 19 hon.
Members who have participated in this very
important debate. Except for two voices
there was over-whelming support for the
agreement that has been signed and before
I go into details of what was said by the hon.
Members, | would like to make afew prelimi-
nary remarks.

When we deal with matters of this im-
portance, we have to have clear vision and a
firm grasp of reality. Statercraft and diplo-
macy are concerned with action within the
limits of human possibility. To advocate ideal
measures suitable for angels is to say the
least extremely un-realistic. The agreement
reached in Colombo on the 29th , | think
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combines vision with realism, A very ex-
haustive exercise was undertaken in the
Ministry of External Affairs under the direct
supervision of the Prime Minister for working
out the details this agreement. The agree-
ment was signed on the 29th. It is three
weeks. The Prime Minister spoke to the
House on his return from Sri Lanka and gave
the broad outlines. Then, we laid the agree-
ment on the table of the Houses. | spoke
myself in the House on 7th to inform the
House about the implementation and prog-
ress that had been made. Diplomacyisnota
hundred yards race. It is a never ending
marathon, Each decision carries with it
complex implications, risks, where stead-
fastness of purpose and flexibility of appo-
rach are essential.

| would, however,say that it is a matter
of thanks-giving that in the last three weeks
there has been no major upsetting of the
agreemaent either in the North or in the East.
The members of the Indian Defence person-
nel who lost their lives, did so while perdform-
ing thair duty when they were defusing the
mines that had been laid. That in itself is a
very considerable achievement.

Now the points raised by ShriUnnikrish-
nan | have great respect for hm. He is a
parliamentarian of long standing, and | had,
therefore, hoped that he would offer us some
fresh and creative insight into the Indo-Sri
Lankan Agreement. The debate offered him
a very good opportunity to do so. But regret-
fully, he did not offer us any creative sugges-
tions or insight. What we got from him were
his scattered reflections, verbal overkill and
indignation, all poor substitutes for policy.

| will answer the points that he raised.
One was inclusion of Amparai Now having
heen associated with the proposals of De-
comber 19, 1986. | am some kind of a mini-
authority on the subject.

AUGUST 18, 1987

Disc. re. Indo- 552
Sri Lanka Agreement

AN HON. MEMBER: You are very
modest.

SHRI K. NATWAR SINGH: | am not
often accused of that. Now, he is not obvi-
ously aware that the militants, specially
LTTE, have objected to the December 19th
proposals on the gorund that Aamparai
which forms, part of the traditional home of
the Tamils should not be excluded from the
Eastern Province. They wanted the Eastern
Province, asitis, and this has been provided
in the agreement. Secondly, regarding con-
sultations with the LTTE. Mr. Unnikrishnan
said that when Mr. Prabhakaran was here,
he was kept in cognito and that LTTE was
not taken into confidence. Now, Sir, what-
ever one may say, the Ministry of Extemnal
Affaris has 40 years of axperience in dealing
with this kind of situation and we would be
guilty of extreme amaturism if we were not to
deal with this matter with seriousness and
concern thatt desarves. We in Government
had been intouch with Mr. Prabhakaran and
his colleaguas in Jaffna and we sent our
officialto Jaffna to meet him. We had discus-
sions with him and his colleagues in Madras,
so also did the distinguished hon. Chief
Minister of Tamil Nadu. We had discussions
with him in  Delhi and we had discussions
with all the Tamil Groups and we were In
touch with them over the last so many
months. So, to say that we did not take into
confidence of Mr. Prabhakaran and his col-
leagues is not factually correct. As a matter
of tact, Mr. Prabhakaran met the hon.Prime
Minister apart from other officials and mem-
bers of the Government. Now, the other
thing that was flung at us on this side was
that the agreement did not somehow take
care of the security environment and that it
only somehow took care of Indian interests.
Now, Sir, the agreement between Sri Lanka
and India makes it acommon cause for all of
us, diplomatic, domestic, international, po-
litical, economic, military. What would have
happened in the last 20 days if this agree-
ment had not been signed on 29th July ? |
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would respectiully request the hon. Mem-
bers to reflect on the situation that would
have been today in Sri Lanka, in Tamil Nadu
and in our region and the agony, apprehen-
sion, anxiety and destruction would have
been great and the ethnic discard would
have all but split this beautiul neighbour of
ours into two. This accord has prevented
this. Now, | think, all of us, whatever political
affiliations we have, should recognise this
fact and even if you sit on the other side at
least have the wisdom to say’ Yes, thisis a
good thing’

Mr. Reddy and Mr. Unnikrishnan raised
doubts. These doubts also assailed us. The
agreement is being monnored Prime Minis-
ter himself. A group of concerned people
meets me everyday. We are in constant
touch with our High Commissioner with our
personnel in Jatfna, in the East beacuse we
want this to succeed. Now, in any given
undertaking of this nature these are impon-
daerables. The unaxpected can always hap-
pened and we have planned for contin-
yencis. God forbid if anything was to go
wrong, but then we will not be found wanting
ortotally unprepared. This isthe business of
any respaectfu! foreign office o have papers
ready for contingencies for various scenar-
i0s. I ‘A’ goas wrong then what you do with
‘B' and #f 'B' goes wrong thendo 'C'. i we
did not do that, we will be failing in our duty.

We ourselves raise question every day.
Now, if the agreemaeni is fully implemented,
because therr are uncertain areas-now the
election is to take placse, at the end of the
year. An Interim administration has to be
established. This is a delicate exercise cre-
ating a viable, acceptable, political instru-
mentality for the interim period. A team has
left this morning of concerned officials of the
Gdvdinment of India to have discussions
with their counterpans, Sri Lankan Govern-
ment and with the Tamil groups.

Mr. Prabhakaran’s speech has been
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quoted inthe House. | read it very carefully.
| would like to say here that his whole ap-
proach has been helpful and constructive.
He has certain fears. He wants to know who
will look after his security, There are serious
ditferences between the Tamil groups them-
salves. And the serious differences had
some time led to violence and death. So, his
group’s security and that of other groups’
has to b ensured and this is what we are
trying to do. There has been no incident
between Indian Army and Sri Lankan Army
or our forces there and any of the militant
groups. There have been somae friction and
violence between the groups themsaelves.
But the atmosphere in the North and in the
East has improved, since the accord has
been signed, the temperature, has come
down very considerably. People wherever
they are, are not fearing for therr lives and
hmps, for their near and dear ones, and are
getting on with the business life every day.
This has not been happening for the last 4
years. | think, this is a very big achievement
and we should all work for it to succeed; we
shoud all pray and hope that this remarkable
agreement succeeds and should be amodel
in a similar situation- | hope a similar situ-
ation would not arise. Now, we are not
euphoric about it. We are very cautious. But
at the same time, | do not want 1o minimise
the achievements or the importance or the
significance of this agreement. if we have
been able to ensure that outside hostile
elements will not remain in Sri Lanka, as a
consequence of this Agreemaent, | think, this
is an achievement for us. if powers whicn
were interfering in Sri Lanka, will no longer
be there to poliute the political, military at-
mospherethere, itis agood thing. And alithe
requirements of Sri Lanka — whether they
are Defence, Civilian-we will meet those
requirements. This is an agreement which
has been signed by two Non-Aligned cou?é4
tries, who are neighbours. Sri Lanka has
been the Chairman, Non-aligned Move-
ment; India has been the Chairman, Non-
aligned Movement.
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Look atthe atmosphere just two or three
months ago. | have been living with this
problem for nearly a year and | know the
difficulties, intricacies, the pain, the anguish,
the uncertainty and the annoyance. We had
our differences with the Government of Sri
Lanka. But | think, full marks and great
tribute should be given to President Jaye-
wardene, who has taken the position that he
has, in the face of difficult odds. He decided
‘hotthere was no other way out. I this accord
was not signed, then the situation in Sri
Lanka would be horrendnus.

If you read the agreement carefully, |
think your fears would be allayed. It has
been askad, what has been the status of the
letters. The letters have the same status as
that of the body of the agreement. The letters
were exchanged not by private individuals,
not by Mr. Rajiv Gandhi in his personal
capacity and Mr. Jayewardene in his per-
sonal capactty. They were signed by them as
the heads of two Governments and the two
Governments are committed to it. It is an
open-minded agreement; it does not end.
We would like our troops to come back as
soon as possible. We want to get on with the
job. Fordoing the job, we need your support;
we need your understanding, the under-
standing of the whole House. | am very glad
to say thatoutof 19 Members who spoke, we
got full support from 17 Members. There are
1,35,000 refugees in Madras. We want to
send them back. There has been some
delay. Members have asked about the hand-
ing over of arms, thetime table mentioned in
the agreement had not been adhered to.

I agree. It has not been adhered to. But
as | said yesterday in the Committee, we
have to have a certain amount of flexibility.
Acceptable flexibility has occured, becausae
we had to explain, certain details to various
groups. We could not contact some groups
intime inthe North and East. Yes, There has
been some delay. But we are assured that
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the arms are being given up. lthinkthe LTTE
is doing it today. If | am not mistaken, there
is a desire on all sides to put an end to the
ethnic conflict, to see that this agreement
works.

Now there are some difficulties within
Sri Lanka. It is not for me to comment on the
intarnal affairs of Sri Lanka. But | do know
that President Jayewardene is doing his
bestto sort out things and the opposition that
has been mentioned irom certain respon-
sible sources in Sn Lanka, | think, is eroded
considerably during the last 5 to 7 days. But
we have no doubt that all responsible,
peace-loving elements within Sri Lanka will
welcome this.

Then there was the mention about
Trincomaleetankfarm. As far as we know, in
April, 1984, SriLanka authorities had signed
a contract with a consortium, Orleans in
Singapore, and other firms Switzerland and
Waest! Germany. According to our informa-
tion, this contract lapsed in October, 1985 as
the consortium failed to fultil their part of the
contract ShriUnnikrishnan, therefore, need
not be concerned that we have been taken
tor a ride on this issue.

If Tank Farm comes 1o us as a joint
venture, what is the harm? If the broadcast-
ing facilities are going to be used for no
purpose which is hostile to India, what is the
harm in it? i the Keene Meene services of
U.K are withdrawn, if the MOSSAD 1s with-
drawn, if Pakistani advisers are withdrawn,
ifthey are replaced by our people, whatis the
harm in it? We have told Sri Lanka that we
will train their people. We have also assured
them that if any hostile activities are taking
place in India, we will stop it. If you read the
agreement and the letter, this is spelt out in
detail.

I would like very sincerely 1o comment
on some of the statements that have been
made in the House particularly one made
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this aftegnoon by Mr. Bipin Pal Das. Ithink he
has in his intervention highlighted the basic
and fundamental issues that are worrying
some of our Members. | do not want to go
into the details of what he has said. But | will
briefly, if | may say, that Mr.Dinesh Singh, in
his intervention, welcomed the accord and
he also commended both us and the Gov-
ernment of Sri Lanka and the President on
the agreement that has been reached and
said that this should be a matter of pride for
all of us. | could not agree with him more. He
has, of course, with his experience has
cautioned us that there is no question of our
being complacent about anything. itis a very
delicate, sensitive oxercise. it hastaken into
account what has happened in the last 4 to
5 years, the emotion, the passion, that has
been aroused in this case. | think itis a near
miracle that all these have subsided in the
manner they have after the agreement was
signed in Colombo on the 29th.

Similarly, | would like to thank Mr. Swell
for his intervention. He said that it your
neighbour’s house is on fire, then better look
after your own house. lthink this is vary wise.
If things are going wrong in Sri Lanka, it is
bound to impinge on india, as it were, on
Tamilnadu, as our friends from Tamil Nadu
say. Shri P. Kolandaivelu's intervention did
say so.

16.00 hrs.

Shri Jaipal Reddy, although he had some
misgivings-1 am glad and | am grateful to
him-he did say that the Agreement had
brought peace and that he welcomed it
(Interruptions).

Shri B.R. Bhagat pointed out that all of
us had been, for a very long time, asking for
a political settiement. Now this is what this
Agreament has assured. A number of times,
the debate on Sri Lanka had taken place in
this House and the Government has been
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pilloried on such occasions and it has been
said: "You have no policy on Sri Lanka; you
have a weak policy on Sri Lanka; why are
you not going ahead and why can’t you do
something for Sri Lankan Tamils”? We al-
ways said that the only answer to this prob-
lemis apolitical solution. We said thatwe are
trying for it for the last four years and some-
thing has been done on December 19. Then
the Prime Minister come out with this idea
and | might say that he is the Author, the
Director, the Producer and Conductor of this
Agreement.

SHRI NARAYAN CHOUBEY (Midna-
pore) : Actor and Hero also!

(Interruptions)

SHRI K. NATWAR SINGH:Please be
serious. This is animportantissue. And sois
the President of Sri Lanka.

Shri Bhagat said that this is to be
achieved by political settlement. { think he is
very right. it did require a lot of imagination,
a lot of courage a lot of boldness to take this
decision Just as in human affairs, in the
affairs of nations too, thare is a tida which
when taken leads and success. On this
panticular moment evarything jelled and all
the elements and pieces were put together.
We were abla to produce this document. Shri
Bhagat said that our vital security interests
had been safeguarded. That is entirely true.
| do not want to elaborate upon them. It has
been said that a particular power has wel-
comed it and if that particular powar has
welcomed it , well, it is good for that power.
itis goodthat there is some enlightenment in
that quarter also........(Interruptions). This
has been welcomed from Moscow to Wash-
ington. Can you deny it ?

SHRI NARAYAN CHOUBEY: Why
Washington?

(Interruptions)-
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SHRI K. NATWAR SINGH: t has been
welcomed from Peking to Peru and Wash-
ington to Moscow............(Interruptions).
This is a great achievement. f | may say so,
it has been welcomed from Moscow to
Washington via Calcutta.(/nterruptions)

Shri Kolandaivelu in his very detailed
statement referred to the variaus sections of
the Agreement. He said that after the signing
of the Indo-Soviet Treaty, it was perhaps the
most significant event as far as our foreign
policy is concerned. | would also like to add
to it the Delhi Declaration which was signed
between Mr. Gorbachev and Mr. Rajiv
Gandhi, last year. That will satisfy Mr. Ch-
oubey....... (Interruptions). The most impor-
tant thing that our distinguished
hon.Member from Tamil Nadu said was that
the Tamil demands have been fulfilled. | am
not saying this. A distinguished son of Tamil
Nadu is saying this. There is no doubt that
many Tamils have lost their lives. For them,
peace has come after many years. That is
why it has been welcomed in Tamil Nadu.
They welcomed the agreement they attrib-
uted it to you, to your colleague and to your
Leader the C.M. of Tamil Nadu for the great
efforts that he has made in putling this excer-
cise together.

Shri Kumaramangalam also welcome
the Agreement. Ha wanted to see that the
prisoners to ba released. | am sure, they
would be. As farastha prisoners in SriLanka
are concerned, the Presidant of Sri Lanka
has announced an amnesty. Some prison-
ers have beenreleased. As the implementa-
tion continues and arms are given up, the
release will take place. | have aiready re-
ferredtothe statement of ShriMadhav Reddi
which | listened to with great respect.

Sir, when you spoke, you were sitting
there. | listened to your intervention with
greatcare. You said that the Agreement was
a victory for the non-aligned and for the
SAARC and in the spirit of the Delhi Decla-
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ration. You also rettered to para 2.16 of the
Agreement about the use of the military. |
could go into the details, but | am sure you
would not like me to take the time of the
House on this. | would clarify the doubt that
you have. We have really no serious prob-
lem about paragraph 2.18. Sir, you made a
memorable observation that .he Agreement
should be followed by our creating confi-
dence among the Sinhales. That will be the
endeavour. It will be the endeavour of the Sni
Lankan Government and also the en-
deavour of allconcerned because the major-
ity of the people are the Sinhalas. Their
goodwill and understanding and help would
be necessary and this is what President
Jayewardena is trying to do.

| would like to thank Mr. Kurup also for
the comments he made on the bold step
taken by the Government of India and the
Government of SriLanka. He reflered to tha
Trincomalee Port. We also think that it is an
extremely impontant achievement 1o have
got 1rincomalee out of the clutches of the
outside powers.

Shri Atish Chandra Sinha also wel-
comed the Agreement and | thank him for
that.

The observations of Mr. Bipin Pal Das,
as | said, were extremaely important . What he
said about the 1eferendum, | think, needs to
be repeated here. if the referendum takes
place, well and gocd. K it does nottakeplace,
even then well and good. because the North
andthe Eastremaintogether. itis 18 months
away, anu we are going to be associated
with it. The ethnic composition being what it
is, the denmographic changes that have
taken place would be reversed in 18
munths. There should be no difficulty about
the referendum either.

He mentioned about thae JVP extrem:
ists. | am sure the Sri Lankan Government is
aware of it and will do what they can.
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Shri Narayan Choubey also welcomed
the Agreement and | am thankfulfor what he
has said. He wanted to know about the
Indian army, under whom it was functioning.
It is under the command of the President of
SriLankawho is the supreme commander of
the SriLankan forces. It is there oninvitation,
on agreement and will carry out the orders;
it is working jointly with the Sri Lankan forces
and we have had no problems at all.

The differences within the Tamil groups
were also referred to. We are aware of those
and | think efforls are being made to mini-
mise those differences, to reconcile the
various groups, and make ft possible for
them to participate in the interim administra-
tion which, we hope, will start functioning
very soon.

| would also like to thank Mr. Somnath
Rath and Mr. Ramoowalia for their interven-
tions. | also thank Dr. Rajhans and Dr. Datta
Samant. He wanted to know how we are
going to implement this. A team, as | said,
has gone this morning with exports from the
various Ministries; they will sit down in
Colombo in the next week or so to work out
the various details.

Finally, a word about Prof Kurien.....
(Interruptions).

AN HON. MEMBER: Sir, it is leaking
here.

SHRIS. JAIPAL REDDY: We weicome
showaers, but we do not welcome them inside
the Chamber.

SHRI. K. NATWAR SINGH: Sir, | would
like to conclude my intervention by saying
that | thank Mr.Gill and Prof.Kurien for their
support and the obsaervations that they
made. | think, we in Government on this side
are very appreciative of aimost all Members
of the House about what they said about
Agreement. We are grateful for their under-
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standing for their support for the interest that
they have taken in the subject because this
is not a party matter, this is a national matter
in whch we have taken a risk. | am not
unaware of the imponderable risk involved.
Nothing venture nothing have . If this prob-
lem had to be resolved, if an end had to be
put to the ethnic conflict in Sri Lanka , if the
security environment had to be prevented
from getting worse, if the refugees had to go
back, if the prisoners were to be released,
and if the events that had darkened the life
and menaced the future had to be termi-
nated, then something like this Agreement
hadto be produced. | want to here pay tribute
to the two principal authors of this Agree-
munt -the President of Sri Lanka nd the
Prime Minister of India-for having come out
with a document which meets all the funda-
mental, basic demands of the Sri Lankan
problem and the fact thatthe Agreement has
held forthe last three weeks is a great tribute
to all those who are involved in having it
implemented. Here is an Agreement in
which there are no vanquished only
victors. Thank you.

16.13hrs.

DISCUSSION AE. COMMUNAL Dis-
TURBANCES IN VARIOUS PARTS OF
THE COUNTRY:

[English ]

MR. DEPUTY SPEAKER: We now
take up item No.8; Shri Balwant Singh
Ramoowalia to initiate the discussion un-
der Rule 193.

[Translation )
SHRI BALWANT SINGH RAMOOW-

ALIA (Sangrur): Mr. Chairman, Sir, To-day,
we are initiating a discussion on communal



